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kSEL RULE42) 

C4TRi.L LINISTRiTIVE TRIBUN2Li. 

.GUWAATI BENCH 

riginal Application 

ise Pettiofl No. 	I 

qntnpt petition No 

ew Apiicatofl No 

plicants- 

sponde.nt s :—  - - 	- ---- fl - 

vocate for the Applicants.:- 	 -, 

vocate for the Respondents!- 

of the Registry Date 	 Order of the Tribunal 
—,-- --------.---f - 	- ------- 	 ----- 	P.---.- 	 - -- 

a)eauon 's 	 25.8.2003 z ?resent : The Hori'ble Mr. Justica. 
.IHfr but r 	i tne 	 D.N. Chowdhury, Vice-Chairman. 

. 	 : 	The Hon'ble Mr. K.V., Prahaladan 
F. 	 1mber (A). 

• 	ir 	ks 

Heard W. M. Chanda, learned 

)ajed...... 	
:c0Te] 

for the applicant. 

The application is admitted. 
Reg1:tre 	' 	 * 

I 	 •,Call for the records. 

S 	 List on 25.9.2003 for orders. 

• \9 	PQJ cLc 
lVmber 	 Vice -Chairman 

mb 
• 	

25.9.2003 	Respondents are yet to file wri- 

• 

	

	tten Statement. List the case again 

for order on 29.10.2003 enabling the 

çespondents to file written statement 

4415 

L 	 '• 	: Member 	 Vice-Chairman 

bb 	• 	 - 

-j 

+ 	. 	* 

No.e 

( 



C.A.188/2003 	
r 

29 • 10 • 2003 	On the prayer made by Mr • B.0 .Pat- 

hak, learned Addl.c.o.s.c. four weeks 

time is allowed to the respondents to 

file reply. 
- 	\jtv tn 	 : 	 List the case on 2.12.2003 for 

order. 

Member 	 Vice-Chairn 
bb 

• 	 23.12,2003 Present : The Hon'ble Mr Justice B 
kw 1 i 	 Panigrahi, Vice-Chairman. 

A 	 The Honle Sri. K.V. Prahia-. 
dan, ImDer (A). 

Payer hasbeen made on behalf of 

tka Mr. B.C. Pathak, learned Addi. C,G.S. 
• 	 C, for the respondents to file written 

- 	 statement. Let the written statement be 

filed positively within four weeks fajlin 

which no written statement will be accept-

ed. Rejoinder, if any, be filed within 

two weeks after the service of copy of 

the written statement. 

Let it appear in the next aVail-

able Division Bench. 

Vice Chairman, 

/ 
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A. 

23.12.2003 Present : The Hon'ble Mr. Justice 3. 
Panigrahi, vicehairman.' 

The Hon'ble Mr. K..V. Prahia-' 

dan, Methber (A). 

ranted two weeks time to 'file 

rejoinder. Let it appear in the next, 

available Division Bench) 

pg 

14 . .2004 present: The Hon 'ble Shri Mukesh Kumar Gupt 
Member (J). 

The Hon4be 5hri K.V.Prahladan 
Member (J). 

Adjourned on the request maée$ by Mr .B .0 

?athak, learned Addl.c.GS.c. for the res-

pondents for filing reply. List before the 

next available Division Bench. 

: 	 Ai 4Memb r (J) 

j .  

f'.. 

i 

ii 

(0) 

1 

trnber 	 Vice-(.hairman 

On the prayer learned counsel 

for the respondents,the case is adjour-

ned to next Division Bench. 

IR,Meraber(A) 	 Lber(J) 

bb 

27.8.2004 presents The Hon ble Shri D.C.Verma 
Vice-Chairman (j). 

The Hon'ble Shri. K.V.Prahladan 
Member (A). 

Mr .B .0 Jathak, 

has submitted leave 

dingly. List before 

bb 

learned Addl.C.G.S.C. 

note. Adjourned accor-

the next Division Benci 

Vice-Chairman 

v4, 
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	 O.A. 188 of 20O/ 	
4 

22.9.04. Present: H 6 n 6 b].e tlr.Justjce R.K.Battai 
Vice- Cha irman. 

Hon' ble Mr.K.V.prahladan, Administra 

tive Maber. 

Ac p.o-cd Ro4 
2jq(o1 NareQ-' 7 

Jb' 

&11 i-1.poS 

of 0  

Heard learned counsel for the 
parties. 

In view of the order passed in 
M.P.No•.1O1/2004 the newly added 

fr- Respondent Nos.6 & 7 are allowed to 69- 

iinplead as party Respondents in the 
0.A. I4aendment to be carried out by 

tIie learned counsel, for the applicant 

within 15 days from to-day. The other 

respondents may file additjon, writteo 

statement if,they so desire. Stand 

over to 9th November, 2004. 

,—-- 

/• 7-)Q/2 c2 	-. , 

•i — j• 

1411C
CF  2.  

Ili 	j  

jot 

0  

Q"- - 
Menber 	 ViceCjan — 

in 

09.11.2004 	Mr.M.chanda, learned Advoate for 
the petitioner as well as Mr.Bc. 
Pathak, learned d1 .G. S.C. were 
present. 

rvice of respondents no.6 & i 
is awaited. Awaiting service of Respon 
deflt Hos .6 & 7/ fresh. steps for .servici 
in case the applicant so desires. 

Stand over to 6.1.2004. 
• 	••. 	 t 

* 	 Member 	 Via eacha irman 
bb 

22.03.2005 Present i The H.n'bje Mr. Justice 3. 
Sivarajan, Vice-Chairman. 
The Hon'bl. fr. 1. V. 
Prahiadan, Member (A). 

At the request of Ma. u. Das. 
learned Add 2. C.o.s,c, for the respondent 
the cise is adjourned. List on 12.492005 4  

frA4 
Member (A) 	 Vice..ch.ajr 

mb 



O.A. 188 of 03 	 4 
12.4.05. 	Post the matter 	11.5.05. 

.Mer 	 Vice-'Chaj.rman 

•4 	e 	: 

_w k11 

3m 

11.50 05. 	At the tequest of learned counsel 

for the applicant case is adjourned to 

3.6.05. 

Vice-Chairman 
Member 

im 

306.050 	 At the request of learned ceumsel 
for the parties case is adjourned to 

Member 	 Vice..Chajrmfl 

Im 

15.6.2005 	Mr. A.K, Chaudhuri, learned Mdl. C.G.s. 
Co for the respondents seeks adjournment, 
Post on 24.6.2005, 

OF 
	 q? 

Member 	 Vjce-.Chajrman 
mb 

24.6.2005 	Post on 26.7.2005. 

Vice-Chairman 
mb 	- 

n la is 
26.7 .05 	Heard counsel for the arties. Hearing 

concluded. Judgment delivered in open Court, 
kept in separate sheets. 

The application is disposed of in terms 
of the order • No costs. 

Member 	 Vice-Chairman 

, 



CENTRAL ADMINISTRATIVE TRIBUNAL:: :OUWAHATI BENCH. 

O.A. i4o. 188 of 2003 

DATE OF DECISION: 26.7.2005. 

Shri Narendra Chandra Dos Choudhury 
	 APPLICANT(S) 

Mr. MChanda 
	 ADVOCATE FOR THE 

APPLICANT(S) 

-VERSUS - 

Union of India & Ors. 	 RESPONDENT(S) 

Mr A.K.Chaudhuri, AddI.C..G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MRJUSTICE G. SIVABAJAN. VICE CHAIRMAN. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER. 

• 1. Whether Reporters of local papers may he allowed to see the 
judgment? 

2. To be referred to the Reporter or not? 

• 3. Whether their Lordships wish to see the fair copy of the 
judgment? 

4. Whether the judgment is to he circulated to the other 13enches? 

Judgment delivered by Hen ?ble  Vice-Chairman. 
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CENT AL ADMINISTRATIVE Th1BUNAL, GUWAHATI BENCH. 

Original Application No, 188 of 2003. 

Date of Order: This the 26 "  Day ofJul. 2005.. 

The Hon 'ble Mr Justice G S ivarajan, VIce-Ch alt-rn an 
The Hon'ble Mr K.V.Prahladan, Administrative Member. 

Shri Narendra Chandra Das Choudhury, 
Son of Late Nagendra Charidra Das Choudhury,. 
Electrician H.S. Ii 
Office of the Garrison Engineer, 
Masimpur, MESJ  
P.O. Silchar-25, 
Dist. Cachar, Assam. 

By Advocate Shri M.Chanda 

Versus 

The Union of India, 
represented by the Secretary to the 
Government of India, Ministry of Defence, 
New Delhi. 

The Headquarter Chief Engineer, 
Eastern Command, 
Fort William, 
Kolkata 

The Command Works Engineer, 
S.E.Falls, Shillong-1 1. 

The Army Headquarter Engineer-in-
Chiefs Branch, Kashmir House, 
P.O. New Delhi, New Delhi-ilOOli. 

The Garrison Engineer, 
Silebar. 

MdJ M.RLaskar, 
O/o the Garrison Engineer, 
Silchar Viran ti, 
P.O. Lailapur, 
C/O 99 APO. 

Sri S.C..Nath, 
O/o the Garrison Engineer, 
Sllchar, Masimpur, 
P.O. Arunachal, 
dO 99 APO. 

By Shri A.K.Chaudhuri, MdLC.G..S..C. 

Applicant 

... Respondents 
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ORDER 

SIVAHAIAN L(V.C) 

The applicant is presently working as Electrician HS-H in 

the office of the Garrison Engineer under the 5th  respondent. He has 

filed this application seeking for direct:ion to the respondents to 

promote him to the cadre of ElectrIcian I-IS-il with immediate effect 

at least with effect from 15.10.1984 in the light of the instructions 

contained in the Army Head-quarter's letters dated 10.2.1995, 

9.4.2002 and 24.5.2003 with all consequential service benefits 

including monetary benefits by necessary modification of the 

promotion order of the applicant dated 7.4.97 in the cadre of 

Electrician HS-iI. The applicant claims the benefit of fitment of 

industrial workers of MES in pay scales recommended by the third 

pay commission. It is the case of the applicant that though the letter 

dated 15.10.1984 issued by the Government of India, Ministry of 

Defence had conveyed the sanction of the President for upgradation 

of the semi skilled grade Bs.210290/- to the Skilled grade Rs.260-

400/- in the case of 14 job tifle 1  and for fresh induction to the trades 

listed in the order, inter alia from direct recruits with ITT 

certificate/Ex-trade apprenticeslNCTVT etc. inducted in the semi-

skilled grade, who have rendered 2 years service in that grade the 

post held by the applicant viz Instrument Repairer has not been 

included. The post of Instrument Repairer renamed as Mechanic 

Precision Instrument (MPI) has not been included in the list of 

persons entitled for upgra.dation. It is stated that wireman-

electrician (8K) were included as it is evident from the Government 

letter dated 24.6.1987 (Annexure-4). Even then the post of 
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Instrument Repairer or MPI has not been included. The applicant 

referred us to the communication dated 2.5.1994 (Aunexure-5) 

containing copy of Govt. of India letter No.91026/EIC/(3)/672/D 

dated 21.2.1994 which added Instrument Repairer - Electrical (SK) 

as S.No.6(b) in the Ministry's letter dated 24.6.1987 and also the 

communications dated 19.4.95 (Annexure-6), 13.1.97 (Annexure-7) 

and submitted that the applicant is entitled to be upgraded to the 

Electrician HS..II grade i.e.. to Rs.330-480/.- under the 20% vacancy 

from 15.10.84. The applicant made representation dated 27.12.96 

(Annexure-9) which was forwarded to the AGE, Silchar with 

recommendation as per communication dated 26..5.97 (Annexure-

10). He made further representation dated 19.11.99 (Annexure-li) 

before the Commandant Works Engineers, MES, C/c 99 APO 

followed by representation dated 39.2001 (An nexure-12) which was 

also lorwarded as per communication dated 28.2.2001 (An.nexure-

13). The applicant had also, made further petition dated 19.5.2003 

and 16.8.2002 (Annexure .16 and 17 respectively). The respondents 

have sent a communication doted 243.03, Annexure-18 to the 

Garrison Engineer, Siichar with copy to the applicant. As already 

stated the applicant wants the benefit of upgradation to Highly 

Skilled grade in 20% quota with effect from 15.10.1984. 

2. 	.. The respondents have filed a written, statement where it is 

stated that the claim of the applicant is hopelessly barred by 

limitation on account of long lapse of about 10 years. it is stated that 

if any directions are issued atthi point of time it will affect tot of 

other persons who are not in the party array. It is also stated that the 

applicant got his benefit under An. nexiire-18 order dated 24.5.2003. 
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We have heard Mr M.Chanda, learned counsel for the 

applicant and Mr A.K.Chaudhuri, learned AddL.C.G.S.0 for the 

respondents. Mr Chanda, on the basis of documents annexed with the 

application and based on pleadings, submits that the applicant is 

entitled to the relief sought for in this application. Mr ALChaudhuri, 

learned AddI.C.G.S.0 on the other hand submits that the claim for 

upgradation of the semi skilled grade-Il to the highly skilled Grade-I 

with effect from 15.10.1984 is a highly belated one. He further 

submits that if the applicant has passed th skilled trade test he Will 

be given promotion from HS-lI to HS-I as stated in the 

communication dated 24.5.2003 (Annexure-18). Mr Chanda, learned 

counsel for the applicant then submitted that the Calcutta Bench of 

the Tribunal hadissued certain directions in the matter of anomaly 

occurred in the upgradation as evident from the communication dated 

9.4.02 (Annexure-A to the rejoinder) and submitted that it cannot be 

said that the claim has become stale. 

We have considered. the rival contentions of the parties. 

- 	 The applicant has made vari9us representations which are pending 

before the authorities.. No decision has yet been taken on those 

representations in the matter of promotion to the post of Electrician 

MS-Il and for that matter Amiexure-18 order reads thus: 

"Application, dated 16 Aug 2002 and 21 Mar 
2003 alongwith its connected documents 
submitted by MES-228330 Shri NC Das 

-'Cboudhury, Elect MS-IT received vide your 
letter under reference are returned herewith 

- in this connection; after passing of trade test 
for HS-ll to MS-I which was conducted by HQ 
CE SZ Shillong during 04 & 05 Dec 2002, the 
individual, can be promoted to Elect MS-I with 

•  notional seniority at par with his juniors who 
have been promoted from Elect (SK) to Elect 
MS-H earlier with pay benefit of Elect MS-I 
only. Please inform the individual accordingly 

F~l  W", 
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as conveyed vide our earlier letter No. 
1228/NCDC/28/EIC(2) dt. 05 Apr 97.' 

Thus according to the applicant even after passing the trade tet also 

this has not been implemented by the respondents and no final 

d?cision in this regard has yet, been taken by the respondents. 

Considering all aspects of the matter we direct the applicant to file a 

'Tetailed teresetatio, narrang his grievances within one month 

from today and if such, representation is received by the respondents 

the respondents arq.dirbcbed to pass appropriate order thereon within 

• four months frpm' th e: data receitf such representation. We make 

it. cleat th.at the. representation. .iTUSL, be with regard to the 

implementalion of Mñexure-18 order and in respect of matters stated 

in the letter da€d 94.2002 which is, the recommendation of an Expert 

Committee with . regard to pertain anomalies. The decision taken 

thereon will be communicated to the.applcant without delay. 

Appi.icatiónis accordhigly disposed of. No order as to 

costs. 

(K.V.PRAHLADAN) 	' 
	

(GSIVABAjAN) 
ADMINISThATIVE MEMBER 

	
VICE CHAIRMAN 

p 
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IN THE CENTROL j TUNAL 

O . A.No. 	7  12003. 

Sri Narendra Chandra Des Choudhu ry 

Va- 

Union of India & Or- s. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

1971 - 	The applicant was initially appointed as ireman 

on regular basis under GE. Siichar, MES, 

1972 	The applicant was allo'jed to pper in the Trade 

Test after bainq found eligible for consideration 

of his promotion to the post of Electrician. 

- 17278 The applicant was declard quasi permanent 

361971 vide letter dated l7.21978, (Anne>ure-
1. 

1982 	The 	applicant appear- ed in 	the Trade 	Test 	fm..  
consideration of 	his 	up gradation to 	the post 	of 
Instrument 	. Repairer which .  subsequently,  
redesignated as Machine Precision Instrument 	(in 
sort-MPI) 

9.12.86 The applicanL declared passed in the Trade Test 

vide. P.T.O. No. 49/86 (Annexu re-2). 

I. 1054 The Deputy Secretary, Govt. of India Ministry of 

defence introduced a three grade structure for 

facilitating promotional avenues of the MES 

Industrial workers vide Office Order bearing No, 

( 

p 

"..--....................... 
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3310/DS/(Q&M)/Cir"I/84 

(Anne><:6re"3) 

dated 	15,1O1984. 

246,87 The Govt.. of India, Ministrypf Defence vde order 

bearin'q 	letter 	No,91026/E'I--C,/88/116/D('II) 

rationalized certain trades of the Industrial 

cadre by way of redesiqnation. 

39,91 	The applicant submitted representation prayinq for 

promotion in the qrade of H,. II as well as H ,S. I. 

21,294 	The Govt. of India, Ministry of Defence vide 

letter Na, 9102$/E"IC(3)/672/E(NII) issued an 

addendum made a further amendment by re 

designating the post of Instrument 	RepaireP to 

the cadre of E1ectrician (5K). 

2,5,94 	The aforesaid amendment is communicated vide GE's 

letter No. 1000/P/1534/EI(nnexure"5). 

102,95 	The office 	of the E"in"Cs Branch, 	Army 

Readguarter, New Delhi instructed all the commands 

to convene Review DPCs to consider 	the 	promotion 

of the 	incumbent holding the post 	Instrument 

Repairer/fl, P.1. 	to the cadre 	of Electrician 	H.S. 

(II). (nnnexure6), 

212,95 	The applicant was awarded commendation certif cats 

issued by the G. E. 

5.11 96 	Some of the Instrument Repairer who were similarly 

situated - like that the present applicant were 

considered for antedated promotion by holding 	- 

review DPC. 	 - 

13.1,97 	Some of the Instrument Repairer who are ,junior to 

the present applicant were promoted to the post of 

U-. 	.1 
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Electrician HSI vi their' promotion order dated 

13 1. 1997 (Annexure7). 

1995 	The applicant was allowed to appear in the trade 

test for consideration of his promotion to the 

post of Electrician HSi1, 

7497 	The applicant passed the Trade Test and was 

promoted to the post of Electrician HSII \!ide 

order,  dated 741997 

27i296 The applicant submitted representation praying for 

consideration of his promotion to the grade of HE 

II and 'HS I 

19. 11.99 The applicant submitted representation inter alia 

praying for consequential promotional benefit both 

in the rade of HSIi and H.S.I. (nnexure10 

3901, The 	applicant submitted 	representation whidh 	was 

forwarded to the, Headquarter,  137 works Engineer 

4122/ The applicant appeared in the Trade Test for 

51202 	Elect nolan HS. I. 

23603 	The applicant declared passed 'tide G.ESilchar 

Part II order No25 (Annexure15) 

155.O3 The applicant again submitted representation for 

6S03 consider 	.tion of his promotion as well as notional 

/ seniority both in the grade of 113II and H.S.I. 

2i 5O3 	The Commander Works Engineer, 'tide his letter 

bearing No. 1228/DPC/204/EIC(2) informed t h e 

applicant that he may be promoted to Electrician 

HE I with notional seniority at par with his  

juniors who have been promoted, to Electrician (SK) 

to Electrician HE II earlier, with pay benefit 
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/ . with Electrician KS I as conveyed earlier vide 

letLer dated 54:1997 (Annexure17). 

9402 	The Amy Headquarter' s  Enqineer-in-CNrjef Branch, New 
Doihi vide it's 	letter informed that an expert 

committee was constituted on the order of the 

Honble CAT. Kolkata passed in O.A. No. 118/97 for,  

of grievances of employees, 

P RA Y E R 

8.1 That the respondents, be directed to promote the 

applicant to the cadre of Electr-icjan (KS II) with 

irnmedite effect at least with effect from 

15.10.1984 in the light of the instructions 

contained in the Army Headquar.ter 's letters dated 

102.1995, 9.42002 and 24.5.2003 . jith all 

consequential service benefit including monetary 

by necessary modification of . the promotion order 

of the applicant dated 7.4,97 in the cadre of 

Electrician H.S''II. 

8.2 	To d i r e c t the 	respondents to consider the 
• 	 promotion of the applica nt 	in the cadre of 

Electrician H. S. I at least with effect from the 

7 date of promotion of his immediate juniors in the 

light of the instruction contained in the letter,  
issued by,  the Govt. of India. dated 15:10,1984, 

10.21995, 9.4,2002 and 24.5.2003 . with all 
• 

	

	 consequential service benefits including seniority 

and. monetary, 

8.3 	Costs of the application,  

8,4 	Any other relief(s) to kihJ,ch the applicants are 

entitled asthe Hon'ble Tribunal may deem fit 

p rope r. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	: 	 0. A. No 	/2003 

Sri Narendra Chandra Das Choudhury 	: 	 Applicant 

- Versus - 

Union of India & Others: 	 Respondents. 

11013 

SL. No. Anncxure Particulars Page No. 
01. ---- Application 1-23 
02. ---- Verification 24 
03. 1 Copyof theletter dated17.2.78 25-- 24 
04. 2 Copy of the P.T.O. dated 8.12.86 2'-2..8 
05. 3 Copyof theletterdated15.10.84 2,q 

- 30 
06. 4 Copyof the order dated 24.6.87 31 - 34 
07. 5 Copy of the letter dated22.842...S q 4  asr- 
08. 6 Copy of the letterdated  144-9-5  i . 4 .

-  3 
09. 7 Copyof theorderof promotiondated13.1.97 3 - 

10. 8 Copy of thePart II orderdated7.4.97 
-  3 

11. ____ 9 Copy of  the representations dated  27.12.96,  0- 12.- 
J2.  0 Copyof the letterdated 26.5.97 	 113 
13.  1 Copy of therepresentationdated19JL99 44  -14 
14. 12 Copyof therepresentationdated3.9.01 4 -  jq 
15. 13 Copyof the letter dated 28.2.01 so 
16. 14 Copyof theCommendation certificate_ dated21.2.95 S1 
17. 15 CopyofthePartiorderdated23.6.03  

18. 16 Copyof the representation dated 19.5.2000 3  
19. 17 Copy of therepresentationdated16.8.0, 8 
20. 18 Copyof theletter dated 24.5.03  

21. 19 Copyof theletterdated14.7.95 	 1 ,60 

Filed by 

S~~k Kai'. 
Date , 

jy 
	

Advocate 

I 



IN THE CENTRAL ADMTNISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(n Application under Section 19 of the Administrative 

Tribunals Act, 1985) 

0. A. No, 	 /2003. 

BETWEEN 

Sri Narendra Chandra Das Choudhury 

Son of Late Naqendra Chandra Das Choudhury 

Electrician HS,; II 

Office of the Garrison Engineer 

Masimpur, MES 

P.C. Silchar'25 

Die Lrict"Cachar, 

Assarn 

- A1icant 

- AND- 

.1. 	The Union of India, 

Represented by the Secretary to the 

Government of India, Ministry of Defence, 

New Delhi. 

2. 	The Headquarter Chief Engineer 

Eastern Command, 

Fort William 

Kolkata 

Nxl OO4t P 
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The Command NorksEnqineer 

3E,Falls. ShilIonq'11 	 oio 5L' 	• 

The Army Headquarter Engineerin 

Chief s Branch Kashmir House 

P.O. New •De1hi New De1hi-110011, 	'e S"(' 

4 The Garrison Engineer,  
.O 	. 311 char 
	gal  A 

pv? \\/ O4. 	 J3spondents., 

ai 

DETAILS OF THE APPLICATION 

1. 	Prtijjas of orde 

is rnade 

This application is made prayinq for a di rection upon 

the respondents 	to promote. the applicant to 	the cadre 

of 	Electrician 	H3. II 	at least 	,\IIth 	effect from 

1510 1934 as well as to the cadre of 	Electrician H . S. 

I 	at 	with 	effect from 	the date 	of 	promotion 	of 	his 

1 mmcdi a t e 	5 u n io r with 	a 1 1 	cons e qu en tie? 	se rv 1 cc 

benefits 	including seniority and moneta ry in 	the light 

of the instructions contained in the Army Headquarter 

.letLer daLed 1021995 as well as letter d a t e d 

9.4.2002. 

4 
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2. 	JU0 5di ction . of thJjJfJflj 

The applicarts declare that the subject matter of this 

application is well kfithin the jurisdiction of this 

Hon51e Tribunal 

Ltaij&tjQfl 	 a 

The aPPlicants further declare that this application is 

Filed within the limitatiot prescribed under sectiOn2 

of the Administrative Tribunals Act, 1985. 

& 	Facts of the Case. 

41 That the applicant is a citizen of India and as such he 

is enti tied 'to all t h e rights, protectio and 

privileges as guaranteed Under the Constitution of 

India 

42 That the applicat was initially appointed in the year 

1971 as Wireman Ofl regular basis under the G.E. 

Silchar, MES, It is relevt to rnentjo, here that at 

the relevant time the post of Elect rician wast he next 

promotiral post of the incurnberts holding the post of 

ki reman, Li neman and Swi tch Board Attendant.  

4. 3 
That, the applicant while working as wi reman in the 

year 1972, he was allowed to appear in the Trade Test 

after being found eliqib, for consideration of his 

promotion to the post of Electrjci n, Be it stated that 

the apIicant was declared passed in the a
'ForCsid 

Trade Test for consideration of his promotion for,  the 

CilA7 
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post of 	Electrician 	in 	the year 	1972. Ho'ever, 	due 	to 

alleed 	nonaailability of 	s a n c t i o n e d 	post 	of 

Electrician at 	the 	relevant 	point of 	time 	the 

romotion Of the 	applicant to 	the post of 	Electrician 

could not be implemented in 1972. 	Be 	it stated that the 

applicant 	is declared 	quasi permanent tei.e. f. 	3.6. 1971 

,ide 	letter dated 	17,2,1978 	issued by 	the 	G,E,, 

Silchar, 

copy of the letter dated 17,2. 1978 is annexed 

héreu'ith as Annexure-1. 

4,4 That your applicant being highly disappoir'ited for .non 

consideration of his promotion to the post of 

Electrician after a lapse of -few years La. in the year,  

1982 again appeared in the Trade Test for considration 

of his upgradation to the post of Instrument Repairer, 

•hich subsequently redesignated as Machine Precision 

Instrument (in short MPI). The applicant also declared 

passed in the aforesaid Trade Test. Thereafter, vide 

P.TO. No. 49/86• dated 812,1986 the applican.t t'js 

posted as Instrument Repairer in the interest of state 

under GE, 872 ENS but 'ithout granting any financial 

benefit. The applicant thereafter,  accordingly started 

discharging his duties as Instrument Repairer, 

copy of the P.T.O. No. 49/86dated 8121986 is 

annexed hereith as Annexure-2. 

AO CA'7 
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45 	That it 	is stated that 	the Deputy Secretary, 	Govt. 	of 

India, 	Ministry of 	Defence 	vide 	Office 	Order 	hearing 

letter 	No, 3310/DS/(Q&M)/CivI/84 	dated 	15lO1984 

introduced a 	three 	grade 	structure 	foH 	facilitating 

promotional avenues 	of 	the 	MES 	Industrial 	workers 	by 

ay 	of 	fitment of 	Industrial 	Norkers 	of 	MES 	in 	pay 

scales 	recommended by 	the 	3rd 	Pay 	Commission, 	In 	t h e 

said 	letter 3 	grade 	structUres 	were 	introduced 	viz, 

(a) 	Highly skilled 	Grade 	I 	(Rs330560) 	15%, 	(b) 

Highly skill Grade 	II 	(Ps. 	330480) 	20% and 	(c) 	Highly 

skilled Grade (Re. 	260400) 65% 	and it is specifically 

stated 	that the 	order 	dated 	15,10,1984 	iould be 	given 

effect on the date of issue of the order. In the said 

order item 3 Electrician in nnexureI also included 

with the intention to provide promotional kenefi t to 

the icurrbents holding the post of Elect ric:1an under 

the 3 grade structures introduced by the Government of 

India, HoNever, the post of Instrument Repairer/MpI was 

not included in the. said order dated 15101984 as a 

result the applicant was excluded from the benefit of 

the promotional scheme introduced vide order dated 

15,10,1934 at' the rele\/ant time arid as a result the 

applicant was forced to continue in the said post of 

IR/MPI. 

copy of the letter dated 151O1984 issued by 

the Government of India, Ministry of Defence is 

- 	annexed as nnexure-3. 
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46 That the Govt. of India Ministry of Defence vide order 

Learing 	letter 	No, 	91026/E'I'C/68/116/D(N'II), 	dated 

24,061987, 	rationalizedcertain trades of the Industrial 

cadres by way of redesignation in order to confirm to the 

tructure of the National Classification of Occupations By 

the said order dted 24687, the post of Lineman. 

Swi tchboard Attendant and ku  reman were redesigns ted as 

Electrician(SK) and those posts were merged with the higher 

cadre of Electrician (8K) and those incumbents who joined 

much later than the appointment of the apilicant and were 

working in the grade of Linernan SB, Wireman, in fact got 

a lift over the p -esent applicant by virtue of the order 

dated 24.6.1987. 

( copy of the order dated 2461987 is annexed as 

Annexu re-4 

4 	That your applicant further begs to state that 

Gov.rnment of India, Ministry of Defence 'iide letter 

No, 91026/EI"C(3)/672/E(WII) dated 2102.1994 issued 

an addendum with reference to Ministrys earlier letter 

No dated 246,1987 made a 

further amendment by 	redesignating 	the post of 

Instrument Repsi rer to the cadre of Electrician 

(SKy with the couurrence of 1iristry of Finance, 

government of Indias letter No. I.D. No. 254'Norks' 

1/94 of 1994. The aforesaid amendment is communicated 

vide GE's letter No. 1000/P/1534/EI dated 25,1994 
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in viei of the aforesaid amendment the post of 

Instrument Repairer was redesignated as Electrician 

(SK.) long after,  the induction of other trades namely,  

Lineman, Wireman, SBA which were merged with the post 

of Electrician (SK) vide order dated 24,6.1987, s a 

result of such belated decision of the Government of 

India for inclusion of the post of Instrument Repairer. 

with the post of Electrician by way of redesignation 

caused much loss and irreparable sufferings to the 

present applicant in the matter of promotion, fixation 

o f pay and loss of promotion prospect in comparison to 

those juniors who :joined in service ranging from the 

year 1960'82 in the post of Wreman, SBA and Lineman,, 

copy of the letter dated2102994 communicated 

by letter dated 21994 is annexed as Annexure-5. 

4,8 	That 	it 	is 	stated 	that 	the 	office 	of the 	E-in'Cs 

Branch 	Army Headquarter, 	New Delhi vide letter bearing 

No, 	90270/89/EC/EIC(3) 	dated 	1021995 addressed 	to 

CEEC instructed all 	the Commands to convene Review DPCs 

for 	t h e 	incurnent 	holdinc 	the 	post of 	Instrument 

Repai rer/MpI 	who 	were 	o:therjise 	eligible for promotion 

and further directed to consider their promotion to the 

cadre 	or 	Electrician HSII with 	notional seniority at 

par 	with 	their 	immediate 	.iunior, 	i 	e, Electrician 

(SK)/ti reman 	Nho 	have 	already 	been promoted 	to 

Electrician HSII and HS I. 

But 	most unfortunately 	the 	case of the 	applicant 

as 	not 	considered 	for 	notional 	seniority, rinaricial 

-. 



• 	 benefit in the manner and direction contained in the 

Army Headquarter letter dated 102. 1995 which wa's 

communicated to Headquarter 137, Works Engineer', 

Commander Works Engineer, Shilonq vide letter NO. 

7O2/2/3490/EIc(2) dated 194: 1995. As a result of 

such nQnconsideration of promotion of the applicant. 

to HSII as well as HS-I the applicant is suffering 

huge financial loss in emolument and also loss in 

promotion prospect. 

A copy of the 1. e t ter ,  dated 102. 1995 communicated 

vide letter dated 1941995 is annexed as 

Annexure6. 

49 That it is stated that in the light of the instruction' 

contained in the Army Headquarters letter dated 

102. 1995 some of the Instrument Repairer, namely; Sri 

SGBhattacharjee, Sri R,N. BhamLacharj who were also 

'orkinq as Instrument Repairer under the OWE, Shillonq 

and in fact they were also similarly circumstanced like' 

that of the present applicant but their cases were 

considered for antedated promotion by holding Review 

DPO on 5th November 1996 in 'terms of 'the Army 

Headquarter s letter dated 10,2.199.5 and qraui'ted 

promotion to the cadre of Electrician HSII with effect 

from 15. 10.1984 u'i'th the benefit of notional seniority 

vide order bearing letter no. 1455/DPC/9697/49/EIA 

asted 13 January, 1997. HOeVCr, financial benefits 

were also granted to them folloinq the order passed 
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in O. A . 371/99 b 	this Hon'ble Tribunal althouqh 

initially the same ias denied. 

The 	present 	applicant 	heinq 	simila'1y 

circumstanced like that of Sri SGBhattachar'1e 	and 

Sri P. N 	Brahmmachari in Fact entitled to similar 

relief from the respodents Union of India but the same 

is denied to the present applicant for the reasons best 

knojn to the respondents In this connection it may he 

stated that al'thouqh there was a specific direction to 

hold Reviej DPC in terms of the Army Headquarter's 

letter dated 10,2,1995 but the respondents did not take 

any action for holdinq any suc 1h,Revi ew DPC in the case 

of the present applicnt 	As a result 	the present 

applicant is discriminated in the matter of promotion 

to the cadre of Electriciar HS II 	'hich causinq 

irreparable financial loss each and every month, it is 

categorically submitted that both Sri SGBhatt:achar'jee 

and P. N. Brahmmachari are iunior to 
. the present 

applicant as because Sri S
. G. 	Bhatth - 

appointed as Lineman on 197,1971 and thereafter,  posted 

as Instrumen:al Repairer. on 891980 and Sri R,N, 

Brahmmachari was initially appointed as Lineman in the 

year,  1972 and theref ter posted as Instrument Repairer, 

Copy of the ord-r of promotion -dated 13. 11997 

is annexed as Annexure-7., 

410 That it is stated that after redesiQnatior 	of the post 

of 	Instrument 	.Repairer/tipI as 	Electrician (s) the 

applicant was allojed to appear in the Trade Test in 

~ 
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1995 for consideration of his promotion to the post of 

Electrician HS•II. The applicant declared passed in the 

said Trade test and then he was promoted to the cadre 

of Electrician HSII vide Part II order PTO Nc. 14 

dated 741997 issued by the GE, Silchar Division. By 

the order dated 74. 1997 the applicant ''as g i v e n 

promotional benefit to the cadre of Electrician FS II 

only . e f, 12 B. 1996 Nhereas his much juniors namely,  

Sri SGBhattachare.e and SrI R.N. Brahmmachari iere 

granted promotion with notional seniority and financial 

benefit to t h e cadre of HS II i t h effect from 

15101984. As such, the applicant is meted out viith 

hostile discrimjn -tion a n d the action of the 

respondents infringed the fundamental rightsof the 

applicant guaranteed by Article 14 of the Constitution. 

copy of the Part II order dated 741997 

pronotinq 	the 	applicant 	•to 	the- cadre 	of 

Electrician HSII is.annxed as Annexure8, 

411 That it i s  stated that due to inaction of t h  e 

respondents even after the - issuance of the Army 

Headquarters letter,  dated 1021995 the applicant is 

denied of the benefits of promotion, seniority as well 

as fixation of pay and monetary benefit in the cadre of 

Electrician HS II with retrospective efect, thich also 

further causing loss to --the applicant in the mater of 

promotion to the- cadre of Electrician HSI. In such 

compelling circumstances the applicant approached the 

au thori ties submi ttinq series of representations 

I 	- 	. 
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since 1991 f o r redressal of his grievances more 

particularly.' for consjde.ratjn of his promotion with 

retrospective effect both in the cadre of HS II and HS 

I at least from the date of promotion of his immediate 

juniors, namely Sri S.G. Shattacharloc Sri R.N. 

Brahinmachari Sri R.Lskar, Sri S.C. Na'th, It is 

relevant to mention here that the applicant was allowed 

to appear in the 'trade Test of Electrician H.S. I held 

in December, 2002 and the applicant was declared 

passed \/ide Part 1.1 order, 	P.T.O. No, 	25 dated 

	

23,6.2003. 	However, 	 juniors, 	namely, 	Mr .  

MR.Laskar, and Sri S.C. Nath 
' and Mr. Ramakanta Das 

were promoted to the cadre of Electrician HS-I, In this 

connection it is relevant to mention here that the 

applicant succeeded all the 'trade tests on first 

attempt and gained sufficient experience in the 

respective trades. Moreover, the applicant is one of 

the senior most employee in the Electrical Trade but he 

i s deniedpromo'tjon in a most arbitrary manner in spite 

of h i s repeated request made to the Army Headquarter, 

It is pertinent to mention here that the applicant 

submitted 'representations on many occasions such as, 

30.09.1991, 29.03,1994, 07.04.1994, 20.7.1995, 

8.7,1996, 30,8.1996, 27.12,1996, 7,11998, 19,111999, 

3.9.2001, 9.5.2003. In the representation dated 

30.9,1991 the applicant prayed for redressal of his 

q.rievances so far his promotion is concerned in the 

grade of
,  HS"II as well as HS'I. He had also indicated 

that some of his juniors superseded him in the grade of 

CJO)7 
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HS''II. The said representation was in fact forwarded to 

the Ein-O's branch by the Headquarter CEEC. Calcutta, 

vide letter,  hearinq No, 110/417 1 El dated 17th June 

1992. On 2931994, 207.1995, 8. 71996,.308,1996 

1571996 27,12,1996 also made similar prayer for,  

considratjon of his promotion to the qade of HE II 

and HE I. However, On 1371997 GE. Silchar informed 

the applicant that his case for promotion and pay 

fixation is under consideration and the result if any, 

would be informed to the applicant as and w h e n 

necessary or decision if any taken. However, in the 

meantime the applicant was promoted to the grade of HE 

II with effect from 1281996 vide Part II order dated 

741997, In this connection it may he stated that the 

• representations of the applicant dated 2712,1996 for 

promotion. to Electrician H.S. II and HSI at par with 

his ,juniors were forwarded to the higher authorities by ,  

the GE, slichar as well as by the OWE wherein, the case 

of the applicant was strongly recommended f o r 

consideration on verification of records and declared 

that the case of the applicant for promotion is a 

genuine one but to no result. The applicant urged to 

produce all the r- epr- ,esentations indicated above at the 

time.of hearing. 

Copies of the representations dated 27. 121996 as 

well as forwarding letter dated 2651997 are 

annexed as nnexure-'9 & 10 respectively. 

412 That your applicant again submitted representation on 

7,1,1998, 1911,1999, 0309,2001 inter alia praying for 

C.L'i- CJLC 
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consequentjl promotjorl benefit, both in the grade of 

HS II and HS. I at least with effectthe date of 

prorftotion of his immediate. juniors. Howe',er the 

representation dated 39,2001 was forwarded t.o the 

Headquar-ter 137 works Engineer for further necessary 

action in order ,  to remove anomalies in fixation of pay 

on promotion in Electrical HS'II, However, no progres 

is made thereafter by the respondents in the case of 

/ 	
the present applicant 

Copies of the representation dated 19, 111999, 

3,9,2001 and letter dated 28,22001 are annexed as 

nnexure-11j2 and 13 respectively; 

4.12 That it is stated that the applicant was awarded 

commendation certificate 	issued 	by the 	Garrison 

Engineer being a diliqentot-< on 21.2,1995. It is 

relevant fo mention here that his fixation of pay after 

his promotion to the cadre of Electrician HSII is made 

vide Part II order bearing PTO No, 27 dated 6,7,1998 in 

the scale. of Rs, 40006000. which was communicated ''ide 

letter dated 137,1993 It is further relevant to 

mention here that the present applicant who appeared in 

the Trade Test held on 4 and 5th December, 2002 

for Electrician HS I and declared passed vide GE 

Silchar Part II order No,25 dated 236,2003, As such 

he has declared qualified 'for appoifltme to H-S I but 

Lill date no positive action is taken f• consideration 

of his promotion in the grade of H-S-I, 
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Copy of 	the commendation certificate dated 

2121995, and Part II order dated 23,62003 are 

annexed as Annexure-14 and 15 respectively. 

413 That your applicant again submitted representation 

dated 1552003 and also on 1682003 for consideration 
I 

of his promotion as well as notional seniority both in 

the grade of HS II and H.S. I to the higher 

author;ities. However, the Commander Works Engineer, 

vide his letter bearing No, 1228/DPC/204/EIC(2) dated 

21.5.2003 returned the documents submitted by the 

applicant and further informed him that he may be 

promoted to Electrician HS I with notiOnal seniority 

at par with his juniors who have been promoted tO 

Electrician (3K) to Electrician HS II earlier, with pay 

benefit with Electrician HS I as conveyed earlier ,ide 

letter dated 541997. This decision of the respondent 

is highly arbitrary as because there is no specific 

time limit indicated in the letter for consideration of 

his promotion with retrospective effect both in the 

cadre of HS IX and HS I. Moreover, a reference is made 

of the letter dated 5,41997 where it was indicated 

that as and when the department will take a fina1 

decision regarding his retrospective promotion would be 

communicated to the applicant. As such, the reply b 

the respondents is seemingly arbitrary and in such 

compelling ci rcumstances the applicant approaching this 

Hon'ble Tribunal for redressal of his grievances 

Nze K e1&_& p6t 
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Copy of 	the representation dated 	19..520O, 

16820O letter dated 252003 are enclosed as 

Annexure-16, 17 and 18 respectively. 

414 That it is stated that the Headquarter 137 Wbrks 

Engineer. vide letter dated 14.71995 also informed the 

Headquarter, Chief Engineer, Shillong Zone, Shillong 

that since . the orders of MPI/Instrument 

Repairer(Promoted from Wireman, Lineman, Switch Board 

Attendant) were withheld, they were not absored as 

Electrician HS II though qualified having passed the 

Trade Test of. Electriciam, they were deemed to have 

qualified the Trade Test, HS II, they have now been 

allowed seniority with effect from the date of 

introduction of three grade structure as per Army 

Headquarter letter NoW. 22121988 as also directed to 

all other benefits, scale etc as one time relaxation 

but unfortunately these instructions were not followed 

in the instant case of the applicant. 

A copy of the letter dated 147.1995 is annexed as 

Annexu re-19 

415 That it is stated that the Army Headquarter, Enqineer 

inChief Branch New Delhi vide it's letter bearing. No. 

90270/73/86/EIC (3) dated. 9tn  April, 2002 it is 

informed that an expert committee w .a constituted on 

the order of the Hon'ble CAT, Kolkata, passed in bA. 

No. 118/97 for redressal of grievances of employees and 

with the view of intention to reniove anomalies which 

DO CJ#x5dM1 
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are created thi1e implementinç; the recommendations of 

the expe - t committee report and asked for comments of 

the various commands with the instruction to submit the 

said comments by 15 th  May, 2002. In the said expert 

committee report more particularly in paragraph 13 and 

if it is observed that some of the Nireman, SBA who are 

junior to the 	incumbent holding 	the post 	of 

Electrician, Armature, 	Winder and 	Instrument Repairer 

started drawing 	higher 	pay scale 	of 	Rs. 330480 

because of the 	upgradstiori 	against 	a quota 	of 

10% 	of the total 	vacancies. Be 	it 	stated that 	the 

applicant 	is also 	a victim of 	the aforesaid 

circumstances as, such GE Siichar as well as CWE 137 

Works Engineer, recommended the case of the applicant 

for the grant of higher financial benefit in the 

upgraded scale with retrospective effect at least frormi 

the date when other incumbents who are juniors to the 

applicant in other trades was approved but till date no 

action has been taken by the re.spondnts, without any 

reason. Thereforo, finding no other alternative the 

applicant approaching this Honble Tribunal for a 

specific direction upon the respondents for grant of 

financial benefits with retrospective effect both in 

the cadre of HS II and HS I with immediate effect, , Be 

its stated that the applicant is facing huge financial 

loss for non fixation of his pay with retrospective 

effect as such the cause of action arises in this case 

eaph and every month for non fixation of his pay from 

the due date. As such, the Hon'ble Tribunal be pleased 

___ 	 IA2A&L (itu 29 (A 
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to 	direct the 	respondents 	to grant the financial 

benefit with retrospective effect both in the cadre of 

HS II and HS I. 

416 That 	it 	is ttated that 	the promotion of the 	applicant 

in 	HS 	II as 	well as 	HS 	I are 	due 	long back 	but 	the 

respondent Union of India on different pretext did 	not 

take 	a n y decision in 	t h e 	light of 	the 	direction 

contained in the GEs recorrimendation letter and also in 

t h e light of the opinion of the expert committee 

reflected in the A rrny Headquarter letter dated 

09042002, with all consequential henefit 

4,17 That it is stated that the applicant submitted several 

representations before the respondents for grant of 

monetary benefit and antedated :promotion but to no 

result. Hence the present application. 

4,18 That t his applicat;ion is made bonafide and for the 

cause of justice 

5. 	Grounds for relief(s) with leQal provisions. 

5,1 For that, the applicant has acquired a valuable and 

legal right for grant of promotion to the cadre of 

Electrician HS II as well as HS I at least with effect 

from the date of promotion of his immediate juniors who 

were Norking in other trades such as Nirernan, SB, in 

the light of the recommendation made by the Garrison 

Engineer. Silchar as well as 137 CE. 

coo 

4- 	- 
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52 For that, the applicant is entitled to be promoted to 

the cadre of HS I by virtue of his trade and seniority 

and also in the light of the report of the Expert 

Classification Committee constituted by the A rmy 

Headquarter, New Delhi f o r rqdressal of 

grievances/anornalies the anomalies, which occurred as 

a result of implementation of the recommendation of the 

earlier expert classification committee for fitmen of 

pay scale in the respective trade, in short, in the 

matter of fitme.nt of Industrial category as indicated 

in para 13 and 14 of the Army Headquarters letter dated 

09 .04 2002. 

5,3 For that, the applicant is entitled to be placed in the 

Grade of HS II at least e.f, 15. .10.1984 and the 

applicant is further entitled to higher pay scale of 

Re. 480560 (Prerevised) with effect from 151084 to 

31,12,95 in the rank of highly skilled Grade I and 

the reaf tar in the revised correspondino scales, in VICN 

of the discrepancies/anomajs shon above, 

54 For that., 	the applicant is also entit:led to be 

• considered for promotion to the cadre of H.S. II in the 

higher pay scale as reflected in terms of order 

contained in Army Headquarter letter dated 1021995 

and also in •terms of CkfEs letter dated 147,1995. 

55 For that, the applicant has been promoted to the cadre 

of HS II only L'Jith effect from 1281996 due to 

disc reps ncies in seniority and also in v i e to4 of 

-. 



anomalies resulted while implementing - the Govt. order 

dated .10.2.1995. 

56 For that, after a long lapse the trade of Instrument 

Repairer mar ad with Electrician Cadre vide Ministry of 

Defence letter dated 21 February, 1994 As a 

result; the applicant suffered seniority ana 

promotional benefit in the grade of Electrician at the 

relevant time when juniors of the applicant of other 

Trades who were merged with Electrician Trade got 

proniotion in the cadre of I-IS II and HS I by virtue of 

their se•riotity in the cadre of Electrician as because 

they were mered earlier with the trade of Electrician 

57 For that the applicant was not given the benefit of 

antedated promotion both in the cadre of HS II and HS I 

even after discrepancies reflected in GE's,CNE's 

statement recommending the case of the applicant for 

antedating prornotion 

58 	For 	that, the applicant submitted 	several 

representations for consideration of his promotion with 

retrospective effect at least at par with his immediate 

junior both In the grade of HS II and HS I but to no 

result. 

59 For that,,, the applicant incurring huge financial loss 

for non-consideration of his antedated promotion both 

•  in the cadre of HS II and HS I and due to non-fixation 

of pay, the applicant further incurring financial loss 

• 	each and every month whick gives rise to further cause 

* 
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of action both in the matter of promotion and fi><ation 

of pay. 

5.10 For that, the applicant sufferinq loss of promotional 

prospect due to wronq adoption of promotion policy by 

the Army Headuar'ter Enqineerinchjf New Delhi and 

more par Licularly in view, oft he fact that the post of 

Instrument Repairer was included/merqd with the trade. 

of Elecerician after a lonq lapse of tim whereas 

junior 	trades like Lineman, 	•.Wirema, SSA were 	marqed 

with 	the cadre of Electrician lonq 	back, 	As 	a 	.result, 

incumbent who were junior to 	the 	applicant 	but 

initially holdinq the 	post of 	Wireman 	and 	SBA 	qot 
promotion both in the 	cadre of 	HS 	II 	and 	HE 	I 	lonq 

hack, 	As such the applicant 	is meted out with 	hostile 

discrimination 

511 For that the applicant is entitled to promotion to the 

cadre of HE II at least w,e.f, 15.1084 as well as he 

is also entitled to promotion in the H .5, I in the 

hiqher pay scale of Rs. 480"560/ ith effect from the 

date o promotion of his immediate junior and onwards 

under 15% quota reflected in the Ministry of Defehce 

letter dated 15.10,84, 

6. 	ti1s of Cemedie e x h au
-5td 	 / 

That the applicants states that they had exhausted all 

- the remedies available to them and thre is no other 

alternative and efficacious remedy than to file this 

application, 

) 
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Matters not Dreviously filed or rendjng with any other 

Court.. 

The applicant further declares that they had not 

previously filed any application Writ Petition or Suit 

before any Court or any other, authority or any other 

Bench of the Tribunal regardinq the subject matter of 

this application nor any such applications - Writ 

Petition or Suit is pending before any of them. 

Relief(s) sought for; 

Under 	the 	facts 	and 	circumstances stated above, 	the 

applicant humbly prays 	that 	Your 	Lordships he 	pleased 

to admit this 	application., 	call 	for the records of 	the 

case and issue notice to the 	respondents to shok' cause 

as to why the relief(s) 	sought 	for in 	this application 

shall not be granted and on perusal of the records Add 

after hearing the parties on the cause. or causes that 

may be sholAin, be pleased to grant the follo'jing 

relief(s); 

8,1. • That the respondents be directed to promote the 

applicant to the cadre of Electrician (HS II) Nith 

immediate effect at least with effect from 15101984 

in the light of the instruct ions contained in the Army 

Head'quarter's letters dated 10213 995, 9,4,2002 and 

2452003 with all consequ€ntial service benefit 

including monetary by necessary nodification oft he 
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promotion order of the applicant dated 7497 in the 

cadre of Electrjcjar H.SII, 

82 To direct the respondents to conside -  the promotion Of 

the appli cants in the cadre of Electrician HS. I at 

least ii th effect from the date of promotion of his 
 

immediate juniors in the liqht of the instructot 

conta,inec in 'the letter issued by the Govt. of India 

dated 151019834 	iO2,l995 	942002 and 245200 

rjth all co llse 
 quentialservice benefits includinq 

seniority and monetary 

S3 Costs of the applica,tiot 

8,4 ri 
ny other relief(s) to which the applica nts a r e,  

entitled as the Hon'bie Tribünl may deem fit and 

p rope r. 

Ipterim .crdr prayed ftL 

Durinq pendency of this applic''tior) 	the applicart 

prays for the folloinq reljef 

91 That the Hon'ble Tribunal' be pleased to 	make an 

observation that the pendency of this application shall 

not be a bar for the respondents to consider. the case 

of the app]icants 

 

This application is filed throuqhdvoca'te s  

artjculars of the I.Po. 

W'Le-Ino 	 (J 
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i I 	PD 	No 9jsr 

Date of ,  Iue OS 

Taud 	ifrom 
f 	cLTiOJ-t 

P'abi 	at 
0 

12 List PJ 	1)C)s1Lees 

S cJ"n i n the inU 

I 	 I 

• 
I 
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• •. 	 VERIFICATION 

I, ShriNarendra Chandra Das Choudhury, 	Son of late 

Nagendt-a Chandra Das Choudhury, working as Electrician HS 

11. office of the Garrison Enqjneer, Silchar, do hereby 

declare that the statements made in paraqraph 1 to 4 and 6 

to 12 are true to ray knoledqe and those made in paraqraph 5 

are true to My leqal advice kihich I bljv to be true. I 

have not suppressed any material fact, 

And I sign this verification on this the J ....day of 
ugust, 2003, 	• 

NL 	 ° 	. 
IJ 
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IN 	Ito JR CAN F I 	 Di\ un 
('-. 

1\J'no 	c t 	I  ory(  03 su lty 

	

No 	 I V f 	I 	1' 	ic ux 
2 

PJrt J...  
• ,T RE N "THI:J1NodiI3E/P tI'TU0 j 4 

1, 243572 Shri 	Sutvr 	i.J--7-98i ported arrival on 
p j Deb 	. i3/: I 	!7'N) 	ent Lrnsfer frcr' GE 13 

E, C/ 0 9 /PO in .tiic 
.i.iil..ros.t of the Stat 
'ef 	'no date. 

01790 
Tj:'e Led as •j outnoy P. 

.--- 	: cining time. 

AJ.l owrd to draw  
adTIi.ssihle from time t. 

Authy : J-iQ CE EC 01.c,..u,Lta letter No 3.322/2/97/5\/02/ 
llngrs/EIC(i ) iU 	iJiay 97 . GE 87.2 EJS, ç/Q-? ' 

Q NO 1001/2741El dt 01 Jun 98. 

P;rL I (n) ond 	'il  

P.rt  

r L j j 	NIl L 

arL SIT - ULL 

PRorofICnAL pA'( FIYJ\TI0'.I 	. 	. 

2 	223330 I ri, 	EI.ec L 	2-U3C..17 fixd n t i;, 201_ 
NC DC5 C oudhuxy I L Ii 	. 	in Lh ode of Elect 

in the scale  
0000/-pi wof 	same 

ON]: - 01-08-97 

01 ..089 7 	fl med •Wi 	of i. 	00/'-- 	) 	) 

riisinçj 	pay 	frcri 	fl. 
t 	'1TO()/.-p'n 	wof 	S.)1'i:2 

I 12.08L97.py  fixed at I.000/L: 
from 12.-8-96  

ro-fixed at 
10

.4200/' 
3.. 	228350 Shr.t 	)Q4 . 	 wet .I._iQ_96 	in the 	gd 

Animesh DoLt Roy 	lIS 	II I 	FG';l 	FIS '1I 	in 	the 
k.. d00J100_.600O/-pft 

4. 	22834) .;liri -do-- • 	 j!1O 	date. 
S R Doy UNI 	01-10-97 

Si 	('Jo 	2 to 4 I Oi.-•i0-97-Lrned M/I 	of i100/•- 

Au Lhy 	IJ\ ) 	i 1 ch, I 	T 	1 5 	fl9 	pY 	fran I 	'lit 

1 otter No IA/ sik 	• 	Lo 4:300/.-pm we 1:: 

17/ Vol -.- >XI 	dl . 	3 - 	7-- 	p 	 . 

Contd. 	.. 	. 

i:... 	.• 	
;, 	•• 	.. 	... 
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H. 

D T 

PT [PF0INTNFNT 
'c.. P .ÜT 111 Cnt 

2. 228489 Shri Chow 01 	Oct 
86(PN) 

fltcl 	,C)L for 3 dyS,UDtO 08 Oct 86 

on MC, 	
ut 0ufiedf0r pen/incre b 

HK (Qpt) nont/rrtuity etc. 

09 OcI; C, t d EOL for' 6 days upto 14 Oct 35 
for Pefl/ w/o MC, but not quifid 66(1 -M) eton tncrement/rattY 

15 Oct Rjoine 	duty. 

06 (FiT) 

N 03 	ov Gt 	EOL for 9 days upto. ii Nov 86  
for, pen/incre 

86(PN) on M$, hut qiialifled. 
etc. 

12 Nov Rejoin.ed duty. 

06(1i). 

228 662 Shri ChOW 03 Nov Lu 	86. 
Gtd. 	r one 	ay on 08 Nov fo 

13 (QT) 86(IN), 
DC Da 

10 Nm? RojiflCd 	u;y(O9 Nov 86 being 

prt a III ends with 51 No, 13. B S 
\ i 17 ( 

 0 

14, 223330 5hri 	/mafl 28 Nov 

NC Das C}oUd1U'Y (QTt) 86(rN) 
(flS repair 

Cl egnate) 

Reported ri.vi1 on pt transfer frc 
OE 	oaT, oe.n seLeCted for prO- 

rnot- 	co Insir1Lkent repairer in 
the interest of state. 

p63.Od from 23 Nov 85 to 
AT 

2 	B. 	ex;ed as rfle/ 3 'i n i 

t 

thy :- 	1 •if)tC-) No 	2YI2t 	 2) 
22 J301 3/1C ç 2) 	CL  O 

(i rid 3ilohar N .0 To • 005/ 

S Nov Ub 	- 

T? ROT IOTI JN 

15. 22333 Shri 	
23 Nov 

N( Das ChoULcTh')' çp 	
36 (EN) 

, IflEI t reaT0') 

to Ins' 
fo tn 	' 

i: tflE - 	
C 350--231 

15 	
ar'- 1aced in 'yositi 

BSO 

zip 
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GE 872' 00 	oc_0, hoot_T 

23
oTir 

.4 
- 

5 
-- 

6 
1-7 

1 6. 	243467 Shri 07 Jul lnt o 	i 	quSipG.rr 	COt CiC) 

the 	of PItz wf the s-nO dtc in 	post 
Khukofl Oh Shil (ty) 86(FN) 

L Utl1Y **  
nd GE 072 ENS leiYcer No. 	1011/421/E1 dt 

27 Nov 86. 

1 7. mF,,-D /IJYIJ Shri 	NiZ 	15 Jun Ippointed in. qusinont cpcity 

Bhbenra 	(ty) 	06(FN) in the post of i"Iz wef the s.o JnC0 

Klit. 
uthy :— ** 

nd GE 872 E1S letter No. 1011/422/El 
dt 27 Nov 86. 

10. 243541 ShrI Am Mz 06 Jul &.ppointed in 	u,aSipermflGnt cpcity 
Mazwef the s'e 	to, 

Subt Rjbhr (tsr) 86(FN) in the post of 

uthy :_** 
.s.ncl 	GE 872 EWS letter No. 	1011/423/El d.t 
27 Nov 86. 
&rny HQ, E-in-O's Br letter No.48747/6/EIO 
at 20.2.70 	nd 27304/EID dt 07 Jun 74. 

LEVE 	 . 

19. 243423 Shri MIlt 1V Oct Gtd FPL fot one driy on 13 .  Oct 86. 

Pizul. Haque (Qpi,) 86.(PN) 
Laskar  14 Oct Rejoined duty. 

86(FN) 

20 Oct Gt. FPL for 2 days upto 29 Oct 86. 

86(FN) . 

30 Oct Rejoined d.ty. 
86(FN) 

200 4.55600 Shri Na V, 03 Oct Gt.1. SL for 10 daye upto 12 Oct 86. 

NRPau1 (Crt) 86(FN) 

1 	Oct G -t 	oiutod lee for 5 	xpo 

86 	NO, debitable to 10 86(F1) 17 Oct 	on 
days HPL. 

10 Oct RejOined duty. 
86(FN) 

21. 243400 Shri IaZ 13 Oct Gtci PPL for one arr on 13 Oct 

KU Laskar (pt) 86(FN 

14 Oct RejoiflOd 	1uty. 
Cont t c1 ......... 

136(FN) 0 
49- -  

380 
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No. 33104)S/(O&M)/CivI/84 
Govt of India 

I 	 Ministir of Defence 

New De1hi the 15th Oct 1984 

To 

The Chief of Army Staff 
New Delhi 

Sub :- 

Based on the decisions taken by the Governmeiit on the unani. 
rnous reoominendati )fl5 of tb Anomalies Committee, I am directed to 
coey the sanction of the President to the Following.s- 

(1) Upgradationof the followig jobs from séiniski11ed 
grade (Rs. 210-290) to tbeski11e grade (260-400) ;. 

Si 	 Titie 	 tng 8e 	yiL_Q_3__Q 

Book Binder 	 Rs. 2IO..290 	N o  260.400 

Saddler 	 0' 

3 1 	Boot Maker 	 do- 	 -do- 

Carpenter 	 'do- 	 -do- 

Pipe Fitter 	 do.. 

Plumber 	 -do' 	 -do- 

Mason 	 -do- 	 -do- 

Moulder 	 -do- 	 -do.- 

Painter/Po1jsbr 	 -do- 

Sign lriter 	 -do.. 	 -do- 

sawyer 	 -do- 	 -do- 

120 	Upholsterer 	 -do- 	 -do- 

These orders supercode the earlier ordérsin regard to fit-
ment of the above caegortes workers in the, relevant Scales of pay 
from the date of issue of this lettr0 

Fresh inducttn to he trades listed in (i) shall be from 

7 	
Contd,,,,2/ 

r_dj0 



* 	
r. 

Semi-skjlleã categories to be identified by you or feeded * 	
categories in the pay scale of Rs, 210-290 already existing 
k*ner the present recruitment ru1e, subject to the worker having rendered a minimum of three years service in the 
grade and after passing the prescribed trade test? and 

Direct recruits with ITI.coftjfjcat3/._tràde apprentices/ 

V NVT etc inducted in the semi-skji1ed grade, who have 
rendered 2 years service in that grade. 

(ii) Provislb$Jlntrodicti)n of Highly skilled grade 11 
(Rh 330480) and Highly skilled Grade I (Rh 380-560) for 
common category jobs listed in Annexure 1 classified as 
'd11ec1' depending on the functional requirement of higher skilled jobs, in the following manner as a bench 
mark percentage : 

(a) Highly skilled Grade I ( Rh 380'.560) 1$ 

(h) Highly skilled Grade II ( Rs. 330.480) 20 

Highly skilled Grade (Rh 260-400) 65 

This should be given to the trades anumerated in Arinexure I 
with viable umber of jobs and if there non-viable trades these should 
be grouped to gether for the purpose of givig the above benefit. 
In the trades where tb above benohmark percentages are thtruduced the selection grade for tb skilled grade, if provided, will stand simultaneously abolished as a oa time measure. 

2, 	These orders will take effect from the date of- issue. 
3 1 	The expenditure involved shall be debitable to e respective head of the Defence Service Estimates, 

4 9 	This issues with be concurence of the Ministry of Defence 
(Finance Division). vide their interdepartmenai No 1755/bir/(AI/ 
.qpt) of 15th October 1984, 

Yours faithfully, 

( RAMA icaISmiA ) 
DEPUTY 61CRETARY T 0 2HR GOVI OF IND IL 

Tele Na. 375040 a - •= - 	_ a a e a - - - 	- - S - S e - - - _ 5 - - - - 

1 0  Blacksmith 	 2, Carpenter 	3, Electrician 4, Fitter Auto 	5. Fitter /uto Elect 6. Fitter ien. Mach 
79 Fitter Pipe 	8, Fitter Reier- 9. Line Mistry 

tion Mach I1e1rigera. 
tion Mach 

10. Mason 	 ii. Moulder 	 12. Millwright 13. Pattern Maker 	14. Painter 	 15, Turner 16 Welder 
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HE 
9 

No 	dg3/TC,'c/D (-W18 )- Governrnnt of India 
of DefehAe1 	r 

New De Ih:Li the .24,,Yune 198,// 

T Chief of the Army Staff 
Th Thi 

1ih3oct 	RATIU1I 

	

The Pr,Osd-dnti p1- to sanction the rodesignt 	and - Ofjj of t fOl1owjg eategorie of personnel In the n order t co 	
to the stZuc.ture of the Nation ClassIfIcatlor, of 

.1sti JJ7-slgnauon 	lovise NCO 	Code N 	Pay scale - 	- 	1• 

:L Charge Fj v t rj. c  1,q n senior Electrian 85110 325 

Charge Mechanic 	aen, ior Mechanic 	icThe 
(HsI) 

senior 14schanle 
	8457 

Re f1Te ra tic, 1, & 
Air 

Dil.ver bjec l.japinal 	OpeX'ttor garth 	974o 2 O429Q!-3j EqUIpnent 	 Moving Machine 17 -' 974,j5 
(Sic) 

979.i 'atur Winder! 	Electrician () . 85110 _ 

6e 	 Ut.  

7 	Cab1t Wkor 	 Carpenter (sic) 	8ii 	(lI 
()

Jod- 
,-so 	Cari,entor 	 Carpeiter (5K) 	83-i20 - 	-do. 

i 	it;er 	me. C 	7echanic Petrol 	845 0 1 C 	and Diesel Engine 84513 
11. 	ge /rUfieer 	(sc) 

'rilô pr 1ei 0 n 
84i2- 
85i7O 

/ 

-Coll, Contd'2/ 
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9 
-. 	 .-. 

13 	4aorator i4echanic Refri ge rato 
x' 
	0 7 	6 9632 G3- 

Pi3 r 
c1flnit 	(BK) 	83510.'--- 

/ 	•! () Driver'  )r1iie 	•- 
Ror (7) & 

Engine Static ($K)965 
(b) Driver - 1all planij.cmpr., ebi1e974Q45 	- 	-doe 

' P:Lt (K) 	(c) 	97470 .> auyU 	Drlviy concrete 	2l2264,2 
() 

: 
Pv13rr well Brr rig 'w21 Driller cui 37  

O 7L 	833-66 	839o, 
17 

. 
• 	10'40 O. 	- 

Eleerlejan (BK) 	8553LO 
yith J3oar1 .At:t1t Tlectr1ciari (BK) 	857,l 

L9. inan 1eotricjan 	K) 

• 3 (jç)- 	951G2 . 	
. 951940 
951,90 . 
952io- 
rc 

• 	0 

Grac 	),r 
955: 

Packer Gae I 	976o -• * -. - 
• 

Packer .Grade II 
. 

Packer GDE II 1 866 	9O- 

•r2 ipe Fitter 
'L 	 5.9g' 	. 

Fitter Pipe 	• EEL  

24 lu 10-40 Oe . 
8710- 

Weave' • c.- Cane man 	 943O 
• 250 	-296 -. 	

. 	i 23 lift Jttaridant Lift Operator 	 cto 
27c, A Iotor pUrm 	ttend.at . 	• 	. 	 , 	. 	. 

Pump HoUse Operator 961 G 70 
- 	 . 	 . 

3llow )3ny B allow Boy. 	 . 2iO2.2_4. 

)lJoit Cable Jointer 	8573 	3337O-1 - 	•• (I1I1) 	 .1 

- 	COntdG3/ 



klochnnic Lift M3chanlc (5K) 260. 29_J 
66 83914O 0 

; 	attern Maker Carpenter (SX) 89120 '- 	do 

Vgh1ie Mechanic 

. 

Vehicle Mechanic 84320 

elc1er 	-- Welder (SK) 
-- 872 92e - 

Boiler Atteriant Boiler Atter, 
daflt(SK) 

Blacksmith - Blacksmith (SK) 83L10 t-'- 	do 

uldar (rnc) 	'' 51O 

ninter 	'• Painter (SK) 	- 93218 
9323o. - 

Up!'iaisterer Upho1ste,r(3Jc) 796e10 

39 	'Cjerator Pucumatiç Operator 	.e1ma 713 0.10  
tic Tools(S!c) 97442 

Utnernan II 	trrterman 	(S) 831 e 4 
• S 253.5 	90e 

4ate 	(S3) do - 

Vn1veman.  
- / I . 

zoor (UK) 999 l963223 ,,2. 

13at:lon is alio accorded for the 'nofificat1c 	in the existing 
shown below 

Tla trade of Taller will be ablishe: s 
Ti1i be redesignata as Upholstej exiting incumbants 

(b) 	The trades of 
w.i!l he aboij&- Vchrooy Stringer,' 

existing incumbants Coal Trimmer and 'Fireman 
90 will he redesignated 

in. the as Nates 	The 
in thepay scale of R 0210 
exioting Charpoy Str1nge pay Scale of Rs i96232 will be. redesignad as Mazdoors - 

- Contd.. 	,41 e 	•, 



- 	 Th?YT C ompnessor,  will aio be 
an1 ex.ietl. g :t-hnnt 	dignatoct a 

• 	 'Th". 	Vr 	 ine 	-t1e TpectiVely 

vL be pr 	uro 	rutmott of G1.azter, 
o to:ry 1ll he oThoU heI wh n  x1 t n hod 

TO TIt oUt 

T 	rleverit r 	tnnt riiles will. he aended ac 
Pc 1 :1.yi oU1h er 	re rAitment a icl1 a the 

'- :pcno.on en 	J.on will he on the ba 	of above 
nl 	:t 	, 1)tc ri rc 

Th ii.;I•o ot th' posk,,q will be laid d(,- wn by the 
:\cfl: 	: .rt ,..h:1•o  

Tiiia ieter il 	w:.th the conaurrene of the Mit-iletry 
(•; 	•:nr'2 (Dcrc ii3 th':7.r 	0,i8ø9MrIll of 1986 

•Yours faithfully, 

(G )? 013KHVGUNA) 
Under Secretai)rl to the Govt 
of Idj 
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A 	L 

cTe).erhone 	 zri isor Ljrcr .11h: r 

Csarn -• •71 02 

100: /IJJ. 334/U. 	 02 	'4 

AC;i 1i/ii zIlchar 

E1-_..Ldit 

.ojy or "_i o f ..., 1. of U 	Io iJ_C2(./.R. 	'•.-1 . 
J)t((I 	 I. C. c 	v 	%t LCC 1I 	Lç 	 Nic V31'3r' 
2551/Lnr/i.j ( (:2) Jtd .L .. 9$ 	f:rde 	rdt;. foi:, - ,j': 
1nfcij on ncJ nccossnrv intorrn !on to tht existi.(g t 
\QL'inj ic. JUX ur-.uiin. 

(..s. a ri) 
jcr 

Copy to :- 	 (.rri3on Lcie'r 

:1ase puLiii tho casualtics  
t'sc.i 01) tho (oVt 1ettr An rect 

	

of cxstIncj tr 	iu;ne 	e4irr. 

toyoT 	 ittoi 	Io7JJ)7 	TT 

This iai3try' loLtor t4o 9L026,/E1q&//4... 
Jat'd 24th Ji.ine 1987 xcçj11ng ztioni1t1on of Tace 	i t:L 
1ndtri1 Ccdre o th 	i a!nened as f31iotv :- 

f'.1J the foi1owin; .t'o as 

6 'a) inistrument 	 ;1cctricin () 6J1,10 
hepairer 

This isuo 	ith thc' cricurx on 	/i   ce of 	:dtry of 	enc 
(iranc'/ torkJ1.i) viUc thr A . 	2 —'or 1 !.-.J./94 of L,' .... 

/ t 

	

Umi 	creti:y !o ti: 	'V t O 	Ifl(. 

VY 
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3476 

* 	 1 	 I 

• 	:':i....7O2O3/2/349O/ti1C( 
. 1H }-p/137WK3  Engrs 1. 

Ck. Tezpu].. 
I' 	c: Dinlan.3 

'CiEShii1crig. 

I 	 I 	4 

• -.•... 	 . 	 - 	 . . 	 .• 	 .1; 
1 	 • 	., 	 . .. 	 . 

.1.°Copyef. 

	

9.  • H. 	Pl3i5OO/2A/285o)En 

2, FJi37lk 

	

H 	quarr1esviçio.you: 

	

I I 	 I  

• 	•:. 

I 	 4 
44 

Copy of £-in-.Cs I 
dated 10 Feb 

...... ................................... . . ., • I ..............................•• 
.; 

............. ........ .. ... 

Refeienca y 
U. Oct 94 

Consequertt 
• •:;  some ropresontJen 

:regardto..thei p 
have beon gone in 

• 	 a) ..SincQ.- 
H 

	

	•.H .E1ectrjcananc 
;Ch/Electrjcjan t 

* 

b). flevieA/ 
therwisè éiigibl 

;Ejec,1-15IwjthInc 
I junior L.Jec SK/'i 

' 	)vacancies are 10 
H 
••••••••••••••••••• ••••• • 	. 

I 	4 	.. ..... 

I 	
•:- 	

. 	 I 
•. 	

•• 	 • 	 . 	 • 
1 4  

1.. 

• 	
. 	 . 	. 

	

;• 	• 	. 	. • 	•. 	
• ;I:, 	• 	 I 

	

I 	 I 	4 	II 
-•-,--, '1 r;I 	 4I I • 	• .j: 	•.: 	I' 	•. •;:: 	 I 	• 

I 	
I 	I 	

Head quazter ChiefI 	I 

	

I 	 I 1 I 	rngineer3juengzQne, 	I 

	

t 	
I 	 I 	S,h,Fudls A 	11i11eng  

• 	••.•, 	. 	• 	I  ••. 	• 	.lI.I. I:: 	I 	• 	• 	• 	• 	I • 	-: ••-• - 	•. ;-f 	: • •. • ;••? • I• . 	•I'• 	•,. 

II 
	j9 A1pz. 	 I 	I 	

It 
I ; 	

44 	
I 	

41 	11 	I 	 *•I 	I 	4 	
41 

I 	I 	. 	 I 	I 	' I 	?•• 	• 	* 	I 	II 	I 

I 	
I 	

Il 
I 	

: 	I 	• 	4 	I 	I 0  

OTIO ISTflUN1RpAIF/jI i(NewFogesignated  
trjl.cian(SK) •I 	I 	I 	 I 	l 	 I - 

I 	
I 

I 	 I 	I 	 4I• " 	*._ 	II 	, 	I 	••• 	
I 	

I 

	

jfl-C'5'BR Army U letter No.9O27O/89/CC/UC(3) LI 	' 
'ived from H CLFC Calcutt? vido thetr lottor No.ul 
s/Eic(2) dated 08 JIar'95 is ferwared herewith , 	I, ,n andnocessary actin.p1oao 	 J 

)1 	J III 	I 

	

2III 	II I 1  

Mrs n1y - This is the disposal ef jour 	4 
tor No. .L228/SK/84/EiCC(2) dated 31 Aug 94, tr 

•: - .•J.• ...• • 	•.•H• 	i . 	-• '.. 	•-; 	• • 	: 	.yI;.;.h. 	 •• 
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ur letter 14o, I3i5OO2i/2752/Engr/iC(2)  tdatedI* 	I. 
:. 	'....: 	. 	• 	•;.. 	:1. 	 •••!. 	 •: 1 	1 	 I 	4I)1I144 	, 	4 	 1 

n rodesigntion of Jfl/4P to C1ocfrician(SK) 	h1 
hnve been ,ocaived from oxiting XR/M.PI  
ornotion to 1octrjcjan H.S,XX/H.S I. The, cases 	 " 
0 and f1ioing docisions have boon ta'en, 

I 	 I 	1 	 I 	 • 	I IJ tI 	I 	l4 	
ii 	4 ior to introductton 'flree 	 4'IIl 	I /MPI were the foodor'cntegory4for promotion to. il 

ore in no anomaly iniadosgnationof 'fll/MPI t& 
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::.:;t 
I 	I 	 I 	 l 	44 	1 	II 	4. 
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for prornotlon 	nsTiferedI for promotion to 1 	Vu 	I] 
ional seniority at 1  per vith their i'nmediate - 	I 
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1455/np C/96-. 97/49/i 1i 

GE Sillong 
G (4F) Shi1lon 

CooinarIer Woris .a.n.jne.rs 
• Spread Ia,le Falls 

Shillong 793 011 

\3.n97 

PROiOT1ON 	INSThUiNT iihp 	iS/MLCHANICs 
PRECISION INsThuMNT.. (RE-D'sIGNTD S 
FLECThICIAr (SiLLLE) TO THi GRIDE OF 

. 11) : 

Coeçuent to 
Promotion CLrj.mittee the recorenations of thd Review Departent 

meeting held on 05 Nov 96 constituted -inCs Branch, 	AHC, New Delhi order 
as per 

No 9027/89/1c(3) dated 10 Feb 95, the following 
vide Government of India, 

bx-MPls (Re-aesjnatea 
iinis try of 

as 	iectricjan (:) 
1C(3)/2395/i(Ij) datd. 23 Jan 9) 

.iielence addénd.0 	No 9102b/ 
are approved for proaotJ.on-to 

iier.ade.àf hlec .triciAn (113-11) with notional.senjorjty.as  shown ainst their names 
 

MC No, 	Name .& j Prombted £ ijate 	of 	'. 	 . 	: 
Desinatjon to notional 	. 	where 

seniority,§ 	serving 
J without 	.1 

X fiflaflcial 	. 
(b) 	 . 	Cc) 	- 	

()•_• 	 e) 	.. 
ellect 	:... 	........... 

MFS/223370 Shri 	•Llect (118-Il) 15 Oct 84 	G Shillong Satya Gopar 
rJhattachn.'jee, 
ilect (5K) 	 . 

145/29141 Shri 	E.lect (118-il) 11 	85 	G (.F) Shi1oc Rathjndra Nath 
Brahiachari, 
Elect (Si) 

---------- - --- 
2 	ci ore th 
that these indivicIu.a'ls are nSt involved in 'an.y:discjpj.jnary cases 
or Cuurt of iniiry,. SPE cases and there is nuthjri 	Jnal the 
individuals to warrant witiholdine, of the abovepromo.tjn, 

Cuninie$ lu pa,......2 - 

CIAY  VKA 
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3. 	The daLe iror.i Which trio above inuividi.als are brought in 
1)O5i tion asris t ti.i o pro;:ioteci • rede shu 'td be intlinat ed to this 
N.;ns of the mdiv idea is who cutict no L 1)43 jilabed In pos itiun in the 
t;hcr pooL otaLiri reasons will be iutioated to this Jj by 31 ,i ar 

• 	HEcary casualty Lu this cli ect should be published in th 
L i.ssue ut your 1 11(1. 

• 	Pl(se take iu,nnedia te necessary action and accord DPC 
H ri t'. 	• 

shok Iwuar) 

• 	 Go1:irnaiidor Wurks inineers 

Copy to ;- 

nç C iG CalcuLta 
II:. Ci. ShiiLiun 	Zone 	 . 

• 3) 1IQ Cit, (AF) Shiilung Zone 
(JVi, (aF) Guwahati 
IO (rinj) 	Iiiiior 

Gb Shiilon 
A gØ ( 	( AF) Bhi11ofl 

\ '•i / 

'p 
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PA.L,LLSJ' 
PAY_Fi)TIG 

o0 	

0 	

0 

28, 354348 Shri F 	
128-96 pay fiX\8t Es 1290/ -  wf 

• 	SC GhakrabortY (HS-II.): 	
12-08-96 t Q0996 and 

• * 	 — 	
, fixed fr Es. 350/ we oi1O96 

n the cte of FCM (I-is-Il) in 
the Scale of Es. 12030144O 

• .. 	

S 	30_1300/- jim, we'the. same date 

0 	
.. 	 wIth 1X41.  

79, 243443 Shri E1ct 12-O3..96 pay fixed at 
R129O/ -  a wz{ 

mapada Das 	(HS-II) 	
12O8-.96 to 3 ,-09-$6 and reA 

1s j.35O/s 	wef jJO-96 in :the Gde o 
- 	 . 

0 	 alect (PSIL)th- .th S) 
Es 120O_3040030_180' 	.: 
the..same date- with'DNI  

30 228633 'Shri 	FGVI ±a-08.-6 ray- fixed à 
Rs135b/- n 

F.0 thiudhaly 	(HSII) 	tCde •f TFt (HS-II) in th
l5oa lz - 	t 	sarpe date with 1Y.N.I 
j)97 (antidated on 

• 	
. 

31. 228357 5hri FGI l2-08-9 3aj fixe at 1380/- in th 
CH £hatta charjee (HS -II) 	Gde of FO (HS-II) in the Sc1a' 

f s. 

V-0
f the irne data with D.N.I

3.911antidated on 31-)B-97). 

2. 22874' Shi -Elect 12-Q3.-9 	
ay f4xdt 1j3/-nthe 

Indra ohan- . 	(SK) 	- .Q4d of 1ect (,K.)-ifl the 51f 	
0 

Sarkar 	 . 0 	.Rs. 9 O_215JE 	.4500/-Th 

- 	 - 	

. 	 0  ,w 	ijisamc date .withDeN.i 
LO97* (antidatJ i--,8-97). 

33. 228638 Shri FGA 12_O-96  i'4' fixed at Es. 1380/- ifl the 

	

AK Saha 	"GI 	.(HS1II)L iri• the scal-e 

• 	 0 	 çf 
wf 	sàmodatè with I 	

0 

l2-0Z-9( (antidatad on 01 -u8- 	 - 

• 34. 228332 Shri FGI 12O8-96 pay *ed at 350 l/ -  in the 

Rclfljit srgha 	
FCv1 (III) in the Qale ef 

0 	 -. 	

• 'Es. 12 JU,.3Q444QE 	/_ 	• 	0 - 

wef th 	d3tO with D.N. 
12-OZJ-9 	&tidat-d o 

	

.5  X' . 2a330 .S,h •. Elect 203-96 Pay  ftat i53/ nt 

 Das 	uJharHSrIX) - 	
Gdé.- ofJ.ect i-1S1.LL-in the Sçi 	- 

-, of, ES! 
1 	 eciQf 	-' 

O - 	 • 	
0 	 - - 

wef thaj ame date with;PN.i 

0• 	

(antit  

Las 
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From : 
ri Narendra Ch. 	ri Cisdhur', 	

. / 	;lectricin n,:i.• xi, 
223530 

ffic of tho C"rion  

To 
The Engineer InChief, 	 . 
Arrny 11fnd 	irter,  

KA.4LMIR ILOU 

JL_UQQ1l,, 	 0 

( iiir ulji Proper Chnyi el ) , 

Datec,, Maimpur, ti 

Ub 	Bet 	noroo 

Ref : 	My Representation nubmitted through proper 
Channel ( Copy of repr.aentatjon dt. 7794) 
enclosed, 

sir, 

With due respect end humble SUbmission I beg 
to lay the fbl1owi.fl £cits fbr favour of your peria., 

Sympathetic coimideratton and favourable orders, 

That rir, I jotncd i Jireman in Mr.,  on 
3,6,1)68 0  and thnreaftr I pZ3Sed departmental exwinnt. 
ion held time to ttme and req'irrd to eppear, 

That sir, at the time of my joining in M 
in 1963 the pasta like Wirem n o  Linrnen, &"JDA were inter-
ch7gn&,1e and these posts were convorted and redsigna. 
ted as 	,K. lilectrjcian " in 1987, 

M regards mysel?, I was promotd to the post 
of MPI In 1936 but that too without eny.fiflnncjal'benpfjt 
it was rothr a feeder promotion to the post or 

The line of promotion for the Wlremen in 1985 
waS aS below :- 

fror, the poflt of JLre"en to th' rot of Electrjcn and 

	

7' 	then to the Post ?ot charge L1ectr.cjan 	 . 	
0• 

from he Pont of are;nn to the pont of Instrunt Repn1.rr 

	

p1 	v' 	rid tii:i to the po.;t of c r 	:1ctricjrn the details 	 0 

ther,o r wr 
 

in ny repros entatlon dt, 7,7 94 - 

	

r 	Cony erclosed for favour or your rondi reference. 	 :0 



. 	 .- 

;4  

987I 	:8 ma 	K. Electrician vide No 

7I 	 ) d 	i 	y 	9 again fallen to the 
/gm up initially composed with Wireman, Linemen, JBA what 
exiSted at the time of my initial joining in NIe in 1968, 
o I very much belong to the grade structure of Skilled 

electrician renamd as iflectrician II,. 

My length of service will show that those who 
hive joLned much Hter thin me in 1981 aS Wireman have been 
fortunte enough to get promotion as !1 • , Gr, II in 1993 and 
will naturqlly e 	such fret the benefit of Gr. I before me, 

due to the Thct that my position wan not taken into consi- 
deration, while your goodacif know it for certain from the 
rt-cor ,ls that for availing the LcOpo 	of due promotion na 
charge 	lectrict n nr. per the Policy exitec at the relevant 
time I passed the Trade Test for tFI in 1982 but got promo. 
tion as MPI 	in 1966 but my juniors alread'p got the promotion s, 

In 1984 also 3 ( three 
) other 	ir"men who were 

my contemporary wer- fortunate to get the promotion to the 
post of II • J •  Grade - II whereas T was promoted as 3.K•  Elect- 
rician in 1986 without any financial benefit. 

Thus it wu1d be evident from l~ et 	facts 5tatd 
above that I was all through deprieveci 	from dug promotion 
for no fault of mine although I have duly obtained the 

reujstte nu&jflcatjon for the post of11.5 	Grd. I equivalent 
to charge Cectrician, 

And 'tr, if you kindly go through the entire 

affairs, your goodzielf will kindly find that if I were given 
dueconsideration of my length of Service, attainments, exp- 

rienor's etc. I could be rightlj given LI.. Grd, Il in 1987 
waich was over due to me but thIs benefit of 11,S, Grd 1  ir 
was withheld to me until 1996 b 	causing deprivation for more 
than 10 years and for all these deprivations., denial & with- 

holding of my due promotional benefit in Consideration of 

Junior Wirerien can in no way be attributed to me, rather it 
was sheer my iil luck that my Case was not duly considered 
by the Authority, in formulating 	rules for filling the 
ir,hr posts, 

sir, in fine, I priy your goodneif dnoe again 
to kindly cons ider my c-ise 1 yrnp3theticafly taking into 
account the fact thit I joined as Wiremen On 3,6,1968 under 
you but having all reqnlred q'alification I woz given a lift 
only on 1986 as ii1I and at present holding the post or H,:;, 
II since 12-8-96 whereas the records available 	W,tth you wifl 

( Con1d .... p/ 



H 
inipiy prv' thrt my cofl:u 	wo jinr 	ms trnj 
rh nft'r mci &y in 19€1 ir)t thr pr-no  
Gr. II or r'n (ThrJ:r?. i1otric:L-, long ngo, !etting nn 
oxripiM of thju:tcr, 

This i' to r1ut your good:f to kindly 
removQ t 	momJ.v md rtor n in my pro pr oitjon 
in view of n;i flnt c of joining ( 31968 ) 
imd : ub;oqwr)t p;n th rrd tti nd fOr this ct 
of your k1.ncJnps I hQl1 riu:th -  over rr,,a*ll.,*.Oful to  you c 
tuty bouni iind 	nvor prny. 

'1r)ur fith fully, 

?11n;y Cu, 	Cilouwury ) 
LJMctrIcjRn iTJ2 , TI 

228330, 
0/0 (rt'j 	nginr,;flcr Dvn 0 , 

Copy to :- 

JJL• r)7uptr, 
J C tl 

rmy Hc. (.ounoil. 

t'(?r) 	rtry, 

	

411 A; tjm flployp 	Unjon 9  

\ 

9 ' 
i, 



. To.lo s !•iUy..2O3 	 Offcf tii 	z-irric,n 3 ucJtnGr 
5llc:.r Cnt 	' 0 C Atur::cL 

.O21/iV 	/:2 	 j 	io.y 97 

AC WII 3cl::: 

P.1SITATION FO1 Pt1CiC 

A C'7 cf !Q 137 	zi Er.gr:; lc4t.- 	122G/NCDC/23/ 
ic(2)ii CS rz-1  97 	drocerJ to Hr cs 3bi11onç, with coy 

i ti)IC DIVIC!on G jz 	for iic to 	1ndi 0  

2 

	

•( 	5 	. 
- 	rmo 

f0? Cti,n 	gtno: 
Co' 	.Q 13V 	 1 228/NCDç/23/C(2) dte, 5,4.97  

to 	C3 Thillonj anek cory io t1lis Office 

•'ci: 1Q lcttcr No,. 7020:/2/19/m.c(2) ltd 25 
97 w] ti s Wi;icc 	 o, 11662 tc CO37 

2, 	'• 2T.330 hrL !;c I 	:1u(_Uzury ?!Yi now 	W3.1I 	tC 
uYnitt-1 an 	'p),1cntLon (3atcd 27 Dc 96 COL 1)i3 XCOrnCtOfl to 

	

zc't 	zn birt jut .or nj;c getting 1-dghor 	ic of Pry 0  

O cr:t:al txj or tJ'J.z co an cthc 	Lrnilr cQ 
i r 	that 

ftt) hO ini 	 irittinj thr.ir 
tis irrr of fl 5 y e nrs rn ,1 in ono ctc c.fti 

9 yerz (ti cz 	of 	ri DC Dos, rc o AG (I) K'(r) 

(b) i t bomr3 vop d1ffiuit for pl.a cc7n ont of avon 
l_lUJ- nO CO Of piciOUcn Oue to flOfl avatlability of 

vzccy for th pt1cu1 or Gd, 

i 	itCt()(1 	V) .I(• 4. !. 	 r: cor.ct, 	In thi I cor-U.cn r1 	Lofer our i:t&r flu. 	 (2) dtc 
14 ril 95 inL 	ihc c mnti '' 	 -c 

of t1i co it i 
'1 :y 1:,.a 071 	ç' 	u 	, 	 Tra"I 

't, i::r o o 	 .:'nt:. 4.t-3- cnll,  on p3r.Lng t: 
TTnOn, T':, 	:In1. 	 r3.th 	cir. 

In 
c.f  

, 
ho TTLLI. fl( 	(1 	r'.1ti !!. ' C .7!1  0 tv L)&r(J. t fr 

7'j'j 	O 1e1n1.'I 1 	"TJ.fli C.tvc  

out cCz3. 

	

/ 	S 

I 	 / ( 	 cr s 
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To 
The Comnianclent VPrks Engineers, 

iiQ.-... 137 WOzlcs Engineer, 
a, 	 1 

Dated, Arunachal, the J)14 tVev 129. 
Sub : 	PRAYeR FOR LL.)NG-p'IDING FINANCIAL B4EFIrs 

.1I*-VIs P4OTtON$. 	 -.., 

. 	r- • 	• -, 

'\ 

Sir, 

With due respect and hunbie submission,I... 
beg to lay the fllowing facts for favour Of.your kind 
information and favourable Order with a viewoinitjgate 

..................... 
my extreme all-round sufferings for the undUe:deprivatjon 
of my legitimate claims pendings for yearij together:for 
no fault of mine. 	 .; 

That Sir, your goodgeif is aware.that,I. 
have been submitting àeveral appeals & petitions tO 
the appropriate authorities from time to time for meeting 
the ends Of justice to remove my genuine c]aims:that.. 
have most unfortunate].y been deprived to me causing both 
financial & mental süffe ring to me for no fault Of mine 
despite my all through sincere services and also having 
the requisite educatjonal& technical 	 ions.  

T!itt sir, i have pressed these points tàthe 
authorities in my several, representations and appeals but 
these admittedly genuine grievances and claim are still 
lying unsettled and thereby my sufferings are still conti-
nuing. For instance, I may beg to refer you to my recent 

representation dt. 27.12.96 addressed to the Engineer.-n... 
chi, Army Head Quarter, New Delhi through properchannel 
which is yet to obtain the final orders on the prayer from 
the concerned authority to end my sufferings. 

Sir, incidentally, it may be mentioned that 
long 31 years ago on. 3-6-1968 I joined the H £ S as a 

WIR171&N and passed Several examinations to fully qualify 
me for promotion to the higher posts as per prevailing 

/ 	procedure and line of promotion. I held the post Of MPI 
I 	(MACLiINE PRiIsION OF INsrRuMiT ) in 1986 but I am sorry 

to mention that the promotion was without any financial 
benefit - the responsibility of the highex grade/post 

was entrusted on me but till date I am deprived Of the 
due financial benefit, so to say I have been denied the 
fair justioe . 	. 	(Contd..,,p/2 

) 
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& 	 Sir, your goodsell' knows tt that at the time 

of my joining the MES under you in 1968 the posts like 

Wiremati, Linenin, SB were inter changeable posts as 

because all these 'posts belong to the samecad,re and the 

requisite qualifications were also same, and these posts 

were grouped together and redesigriatGd as." S,K. E].ectriciari 

in 1987. And in 19879  I was made S. K. Electri n (Ref. 

order No 9102/IC( 3)672/r( W-17) , dt. 21.2.94a'd thereby 

Sir, what happened I 'nave again been taken to',the group 

of wirernen — Linemen — SBA which posts existe4at the, 

time of my joining inMES in 1968 and it thexfOre..gPes 

without saying that I very, much belong to, gra.dO •struct.ure 

of " SKILLED ELECTRICIAN fl renamed later as EITRICIAN 

MS — II in which post I was taken in 1993. . E 	it ia 

'necessary to mention that the Junior incumbeni ..S who 

joined service SIXrE/sEVITEEN YEARS Later than were 

SO fortunate to get promotion as 113 Grade — III ', ifl .1993 
but lbr no fault or lapse of mine but only £oi denial Of 

natural justice which a govt. employee of wha',ever rark 

and status he be,is protected& guaranteed b the 

Constitution of India and by the Fundamental irules t . .. This 

humble self being seniqr in length of service by 16117 

years as already stated was promoted as MS .Gr'-II only 

in 1996 i.e. after long 3 years of his Juniors who were 

promoted but to repeat NOT FOR HIS LAPSE OR FAULT and 

that lift to the post of 113 Gr-II given.tO me in:1996 ' 
was also not with due financial benefits. 

Sir, if your goodseif kindly look back to 
1984, you will find that 3 (three) other wir'emer't who' were 

contemporary to me got the promotion of MS Grade — II in 

1984 while I was promoted as ' 5K ELECTRICIAN" in 1986 

only and that too without the due financial 1enefit. 

Sir, it is necessary to mention that the 

facts indicated above will evidently prove.tY,t I have 

duly obtained the requisite qualification et, for 'holding 

the post of MS GRDE—i (ONE) quivalent to C1ARGE ELECTRI 

ClAN — but I have been most imfortunately derived the 

due 9  legitimate md long pending promotion. 4t' higher grades, 

for the roasuns not known to me. If you Sii?,  kindly go 

throug the recod that your goodseif will. d6 able to 

satisfy yourself that I ws rightly due for 1 romotion at 

least as 113 G[IND13 	II in 1987 wien my Junidrs wore 

( Contd .... P43 ) 
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promoted, and this promotion was given to. me after long 

10 ( 	ten ) years in 1996 to cause deprivation Of the . 	 . . 	.. 

benefit to me in ueter violation of the principles of 

natural justice and the provisions of the ordes & rules 

in jbrce and this ' 	promotion" to 113-11 in 1996 was 	 .. . 

also without any financial benefit - as a resu).t the fact 

remains that no benefit is given to me. 

Sir, I understand that my represenation dt. 

27.12.96 addressad to the Engineer-In-Chief Army Head- 

quarters, New Delhi submitted through proper 	phannel in 

the matter of my grievances and deprivation oflegttiniate 

claim of due promotion deprived at the latest in 1987 

when my juniors were promoted was forwarded to HQ. 137 
brks Engineer — ( 	Ref. G. F 	No. 1021/A/1254/W'E 	dt. 

13.3.97 and it was foufld later that my claims were genuine 
and hence it was also recommended by your goodself in Memo 
NO. 122811cDC1281krC(2) 	dt. 5.6.97 that I snouldbe given 
promotional benefits etc. at par with my junior to remove 

my genuine grievances. 	 . 	 . 	. 	 •. 

But Sir, to my utter misfortune till date 

I have not been given the long pending promotion with 

financial benefits to honour the principle of natural 

justice and the, pmviions of rules & orders, in force. 

Therefore Sir, I pray your goodseif to be 
kind and gracious enough to consider my case and issue 
proper direction to the authorities for redressal of 
my grievances taking into account the fact of my date 
of joining in MES as WIRAN on 3.6.1966 and the examina- 
tions passed, qualification and experiences earned and 
thus Sir award me the due financial benefitq that was 
wrongfully withdrawn from me by depriving me from the 
legitimate claim as guaranted to me by Law in force and 
for this act of your kindness I shall remain ever grateful 
to you as duty bound. 	

. 

Yours faithlu&y, 	 .• 

\Thc-jio 	Tb 	(41- 
. 	. 	- 	I ) (7, 	(' 
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II ni 1994 undcr the ncw stwctur c but for your kind inlor matron I beg to state that 

alth&)utl1 I joined long Il/I 2 years, ear! Cf then the above mentioned NI R Laskar and 
I 

Rama Kanta Das but they got the high scale i.e. Electridan HS 11 iii 1994 We I got 

the benefit of the scale in 1996 i.e. 2 (two) years latcr than my junior ColIeages Sri 

Ni R. Laskar and Sri Rama Kant a . Day 	i\ it iìotiuli, as per Government of India. 

oF DeFence 	ucr No. 91 026,.Nt( )(72'D(W - 17) J , 	.2. 1994 1 ann entitled 

to the I)euelits since 1987 but the Financial benefits were eNterided to me in 1996 

as a result I was dcprive.d of the bcncfls lbr year together. 

In this connection my last rpr escntation dt. 1011 . 1999  may also 
Ni -  referred to. 

If a detail examination is made and I ann ni en a patient -hearing, I am 

conhi(lent that it will be evident that tine incumbenic junkr to m' by 16/17 years in 

sen vice acre brturnatc to iet nrornotion as 145 Gradc.i in 1993 also . In this, way it 
ill he seen that I have bee a de.pri vd oF my lc!Lil inn-ate w,H and claim IN no fliult of 
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1996. Iii this COUUCCtIOH PFO No. G1i872 [WS 110 No. I 1186.dt. 17.3.80 Sheet No. 

2/2 Ibr Sri Ajoy Dutta may kiidly be iefecred to. 

1 beg to mention that I joined in service in 1968 and during this year 

except the annual incremental b'ncfit s I got the only once a benefit of the ES LI Scale 

tiXati)fl i.e. during thsc Ion 32/33 yeas only one benefit of he l-IighenjScale and 

that too iii 1996 only. 

From all these points it would appear that I have been denied justice 

and hence this prayer to your goodsell' with hope and assurance that I shall get justice 

this time from your toodself and I shall be given the financial benefits of promotion 

n Ftectiiian I IS II grade w.e.f 1937 as envisaged 	in Ministry's letter No. 

1 	:i' (3'672/D(W- 17) dt. 21.294 to meet the ends of justice and subsequent 

o:o 'u respective higher scal: and urade taking into account the effect of my 

prin :ionah henelit in 1987. 

I azain Irav vou 	'. .:...h ; 	iid and i.naciomjs enough it, kindly 

c.•c: 

i you, as duty 

N Z.. 4O I1:. (1I01V1)lJ URY) 
LIed HS-1 

;i1Cl 

: 

•0• 
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• 	
Office of the AGEE/H Silchar 
P0 	Arijnacia1 

-' 	 Djst 	achar(Assam) 

106/1 )C1 	 22 	Feb 2001 

i 1ES2233O Shri NC Da s Dhoudhuzy, Elpct Ns II '  

7 	(Through I/C E1ectSu.p1y Sec) 

/ ALOMALIE, 	IN FIIXA'rIOfl OF PAY ON PROMOTION IN 
RE:PEc'1 	''i11;3-2283o_3HRI NC DJS CHOUDHURY, 	

- H ELECT HS II 

A copy of GE Silchar letter No 1612/608/E1R dated27 
Feb 2002 is forwarded herewith for your injformation and 
reuhr'issjon of app1iction as directod by HQ 137 works 
Engine.rs for further action. 

- 	 •- 	 (A K Da s ) 
(c- 	 -"- AE 

AGE E/M Slichar 

copy 

Telephone Mily 2500 	Office of the GE Silch r Division 
P0 : Arunachal Djt 	: 8achar (Assam) 
PIN : 	758025 

• 	 1(12/608/E1R 	 27 Feb 2002 

AGE E/1i 

'ilchar 

ALOMALIEs1nFIyxA'1'OJjv or 	pp_iicxj'io 	IN R/O 
MFS-22e33oSHRI NC Di 	CHO:D0Ry, ECT MS II 

RefErence your letter No 106/423/Ed. cated 29 Sep 2001. 

2 	APPlic0tiozi c3al:ed 03 Sep 2001 submitteVby Shri NC Das 
Choudhury, Elect 	1S- II forarc3ed to 110 13 7 	otks 	rigrs for 
f€vour of further a cti.cirl. 	JTQ 137 	ks Enors ihtjmi,ated that 
-.LflrF 	Ui 	r'ic 	)no} 	f 	tiE 	i 1

1 ON11 v 	critra1.sed his case 
should be proor 	ith 1'iC 	C 	EC Ko1)çta0 

You are hereby advised to obtain the following 
docurnent 	from th 	n'1.i v.1 dni 	end fc , rua rcJ to this office 
for our further neceisary action:- 

App1ictn 	dr 	ed1 to NQ CE EC Kolkata 
(in qudruU.cte ) 0 

Cornpe,tjve stat ment of 	ay fixation to juniors 
who we.:e drwir 	hiqher pay (in quadrup1icte) 

/, 	 • 	 (KRai) 

Y 	 Garrison Enginefr 

/4) 
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The Chief Engineer. 
Eastern Command Kolkata 

(Through Proper Channel) 

AN APPEAL IN THE MATTER OF PROMOTION 

Sir, 

I. Most humbly and respectfully! beg to lay before you the following few lines for your kind personnel and 
sympathetic consideration please. 

That Sir, I submitted my prayer for consider my case for promotion to your end through proper channel vide my 
application dated 21 Mar2003. 

ThatShseveraltime subntittcd my application thn: gh proper channelbot cvety time the application turned down with this or that reasons. 

That Sir, afler the length of 36 year service in the Depu. I am depriving from my promotion which has 
dcmoralied mc and I have been depressed. 

1 therefore, pray your honour to be kind enough to look into the fact synpathetically so that I may get the justice for promotion as acknowledgement of my haid work to serve the Deptt and for $lthis act of yotir kindness I remain grateful to you Sir. 

Thanking you Sfr. 

Yours faithfully, 

d43 iaij  2 

Copy to :- 

Natendra Das Chondhursr 
MESNo22833O 

LtVJ' N.tI 

The Secretary 
AA MES EU, Silchar Br 

- for information with details for take up the case with apprpriate authority please. 

/ 

P"~k4~~O 
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TO 

	 A- r1A 

'the Ileadquarters 2liief Engineer, 

iH(liall Ai•niy, 

Eastern Command, 

Fort \Villiam, 

Kolkata-21 

(Through proper channel) 

Subject : AN APPEAL IN THE MATTER OF PROMOTION 

Sir, 

Most humbly and respectfully I beg to submit the following for favour of your 
kind perusal, sympathetic consideration and necessary orders. 

That, I joined my duties as "Wireman" in the establishment of Garrison Engineer, 

Masimpur Cantonment (Silchar within the State of Assam) on 03.6.1968. 1 am 

a matriculate and a certificate holder in "Wireman trade" from the Industrial Training 
lii St i lute. 

That, I passed the Trade Test for Electrician in 1971. I-lthvever, I Was not promoted 

to the higher post after qualifying myself in the said Trade Test. 

That, 1 passed the Trade Test for MPI in 1982 and got promotion to the post 
of MPI in 1986 without any pay benefit whatsoever. 

Thai, I passcd the Trade Test for Electrician HS-1 I in 1996 and got Promotion 

to the said P051 with an advance periodic iiccrement only in the higher scale. 

That, sent a petition through proper channel to in Engineer-In-Ciiief, Army Headquarters, 

New Delhi on 30-09-1991 explaining inter-alia, as to how I was deprived ofproniotion 

to the post of Electrician HS-I1 in 1984 when my three colleagues having the same 

status of being wireman and inter-se-seniority, were 1)r01116ted to the Post of Electrician 

MS-Il followed by the fact as to how some of lily junior colleagues having the 

status of wireman, were promoted to the post of Electrician HS-Il. Under in said 

1ctilioii, I prayed for allowing myself to appear in the Trade Test for Electrician 
1-IS-li. 

AI'EXURE - (A) is the photo copy of the said petition dated 30.9.1991 



,rV 

• 	I'lle reply to my said petition was communicated vide letter dated 17.6.1992. 

• 	ANNEXURE - (B) is the iiloto copyof the said reply dated 17.6.1992. 

That, I sent a similar petition through proper channel to the Enginecr-in-Ciijef, Army 

Headquarters, New Dcliii on 29.3.1994 stating inter-alia, as to how I was deprived 

of higher pay and allowances after being promoted to the post of MPI in 1986 
and prayed for adequate rcdrcssal thereof. 

ANNEXURE - (C) is tile Photo COPY of lily said petition dated 29.3.1994. 
l-Iowevcr, I did not receive any reply to the said petition. 

That, I sent a petition in detailed through proper chann1 to in Engineer-In-chjcf,  
Amry Headquarters, New Delhi on 07.7.1994 praying for promotion to the higher 
cadre. 

ANNEXURE - (D) is the 1)11010 COPY of lily said application in detailed dated 
07.7.1994. 

I-Iowever, I did not receive any reply to the said petition. 

That, I drew the attention of the 'commanding works .Engineer, HQ. 137 works 
Engineer, C/o 99 APO by sending a petition through prdper channel On 20.12.1995 
Praying for promotion to the higher cadre. 

ANNEXURE - (E) is the photo copy of lily aid petition dated 20.12.199 
I-Iowevcr, I did not receive any reply to the said petition. 

That, I sent a petition through proper channel to tile Engineer-iiiclìjef, Army 

Headquarters, New Delhi on 08.07. 1996 with a copy in advance to the said authority 
praying for promotion to the higher cadre. 

ANNEXURE - (F) is tile PhOtO Copy of my said petition date 08.07.1996. 

Pursuant to said petition, I was asked to submit my explanation allegdly for 
cOmnhitting misconduct under certain averments in the said petition. 

ANNEXURE - (G) is the photo copy of the letter dated 15.7.199.6 from t1l 
appropriate authority asking for explanation from my end. 

ANNEXURE - (H) is the p11010 COPY of anotiler Iettr dated 13.8.1996 asking 
for explanation from lily end. 

That, I submitted my explanation through proper: channel oil 30.8.1996. 



ANEXURE 
- 

did 
(1) 	is 	the photo copy of my said explanation against which I 

not receive any reply whatsoever from my discipliiia-y authorities. 
10. 	That, I sent a petition through proper channel to the EngineIjic1jf 

New Dcliii on 27.12.1996 Amiy Headquarters, 
praying for promotion to the higher cadre. 

ANNEXURE 
- 

27.12.1996. 
(J) is the photo co py of my said 'application 	in detailed dated 

ANNEXUpj - (K) is the photo copy of the lettr dated 13.3.1997 from the 

appropriate authority intimating myselfoftlie fact that m applicatioli dated 27.12.1996 

was being considered by the higher authorities and that I would be intimated about 
the progress of the matter in due Course. 

ANNEXUJ - (L) is the photo copy of the letter dated 26.5.1 997from the appropr.ate 
authority forwarding the findings and decision of the Headquarters 137 works Enginer. 
In his letter dated 05.4.1997 

vide ANNEXU - (L), Headquarters 137 wdrks 
Engineer had been p!ased to admit that the facts having stated in my applicatjoii 

dated 27.12.1996 vide ANNEXURE - (J) were correct. And considering the genuinces5 

of my case, Headquarters 137 works Engineer had been kind enough to recomnlejid 

my candidature for appearing in the Trade Test for Electrician HS-I. And 
SiIICC 

then, I was eagerly waiting for receiving formal instructjzi towards appeari 
the Trade Test for Electrician MS-I. 	

ng in 
 

However, for want of any such formal instruction towards appearing in the Trade 

Test for Electrjciat HS-I, I had been constrained to send two more applications 

on 07.01.1998 and 19.11.1999 vide ANNEXURES - (M) and (N) respectively praying 
for promotion etc. 

I did not Leccive any reply against my Petitions dated 07 011998 and 19 111999 
vide ANNEXUp 	(M) and (N) respectively. 

That, the Trade Test for Elcctrjcia,i MS-I was held in January, 2000 and theresu 
was intimated 

in November, 2001 to the successful candidats only; 	
lt 

 It appeared 
that three of my junior colleagues viz., Mr. M. R. Iaskar, Mr. S. C. Nath and 

Mr. Ramakanta Das, who amongst others, had earlier 'uperseeded me to the past 
of Electrician HS-II, had been, in fact, selected for the post of Electijciaii 

1-IS-I and they are awaiting promotion. But surprisingly, i have not yet been intimated 

anything whatsoever in person as to whether I qualified myself in the said Trade 

Test or not. It needs to be mentioned hare that I passcd the previous three Trade 



Tcts in one chance in 1971,   1982 and 1996 rcspectivly. Thus with all respect, 
I would like to say that although I should not boast lof mysci I being much in 

expertise in my own trade, yet for all practical Purpose and by all reasonabft 

materialtime, I had the Conviction in my mind to conic out with flying colour 

cspccial ly when 1 had to fiice the Test in question afler having served the departmeit 

for more than three decades to the satisfaction of al;l concerned 

It further needs to be mentioned here that I sent atlast a petition through propr 

channel on 03.9.200 1 addressing the Headquarters 137 works Enineer praying For 

enforcing my long standing claim for j)iolliotioii etc. 

ANNEXURE - (0) is the photo COPY of my said application dated 03:9.2001. 

The appropriate authority vide their reply dated 28.02.2002 (ANNEXURE-p), 

had been pleased to inform that my case should be progressed with the Headquartrs 

Chief Engineer, Eastern Command at Kolkata following iii' Service Book being 

centralised. I was advised to submit my application in quadruplicate and a comparative 

statement ofpay fixation addressing the Headquarters Chief Engineer, Eastern command 
at Kolkata, 

Thus, on the strength of the instruction having conimunicated vide 

ANNEXURE - (P), I am prefelTing this humble appeal before your goodseif with 
the photo copy all ANNEXURES in quadruplicate. The ANNEXURES would speak 

for themselves and, as such, for the sake of brevity, heir repc•titioi is avoided 

herein. It is l)racticaJly not possible on my part to prcparc the comp1rative statement 

of pay fxatioii in relation to lily juniors for want of matial informatiOns following 
the Service Books being centralised. 

15 That, on the stiength of Defence Ministiy's ielevant lctteis 1 couplcd with depaitmental 
letters/circulars from time to time basides the fact of m' 1oigets longest of service 

unlike other promotees, I ought to have been i)romoted to the post of Electriciai 

I-IS-Il in 1987 and that of to the post of Electrician 1-IS-I sdmtinie in 1991. Moreove, 

pursuant to the findings and / or observations having made by the 1-ieadquartcr 
137 works Engineer vide ANNEXURE - (L), if Trade Test fOr Eledtricia 

1-IS-I is considered to be the mendatory yard-stick in deterniinin the efflcienc. 

at the fag end of my prolonged unblemished service careei', then the spirit of 

NATURAL JUSTICE would remain a 111)'tll than an actual reality on my part. l -Iowever, 
I am still ready to face such Trade Test, if asked for. 



1'  

Unr the circumstances, lily promotion to the posts of Electrician HS-11 and 
HS-I along with fixation of pay in the higher time scales are required to be implemeiited 

retrospectively in 1987 and 1991 respectively and I am to be alldwed to draw 

my legitimate arrear pay and allowances otherwise, I shall be highly prejudiced 
suffering great and irreparable loss. 

1, therefore, pray before your goodseIf kindly to consider my huible appeal 

sympathetically and being satistied, be pleased to allow the appeal ausing niy 

promotion to the posts of Electrician HS-1I and HS-1 retrospectively in 1987 and 

1991 respectively and further be pleased to cause fixation of my pay to the higher 

time scales retrospectively in those years respectively and allow me to draw the
1. 

arrear pay and allowances accordingly and for this act of kindness, 1, as in duty 
bound, shall exerpray. 

Yours faithfully, 

Th 
(N. C. Das Clioudliury) 

r%IES No. 228330 

Electrician HS-II 
Clo C. E., Silcliar 

I
Division. 

YERIFICATjQJj 

The statements having made by me in this appeal are true to my knowledge. I 
have concealed nothing and not part of my foregoing statements is false. 

I proof whereof, I sign this verification at silchar this, the 16th day of August, 
2002. 

Signature of tlie Appellant/Petitioner 
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[-I : AT GUWAHAfl 	a t  

kiti  
, I- hi • 

Shri N.C.Das Choudhury 	 Applicant 

-versus- 

Union of India & others 	 Respondents 

(Written statements filed by the Respondent No.1 to 5) 

The written statements of the above noted respondents 

are as follows: 

That 	the 	copy of the 	QA No.188/03 	(hereinafter 

referred to as the "Application") has been served on 

the respondents. The Respondents have gone through the 

same and understood the contents thereof. The interest 

of all the respondents being common a:rid similar, these 

written statements filed by the respondents may be 

treated as common for all of them. 

That the statements made in the application, which are 

not specifically admitted by the respondents, are 

hereby denied. 



I___ 	C 

2 

3. 	That with regard to the statements made in para 1, 

the respondents state that there is no cause of action 

for filing of this application as. the claim of the 

applicant is hopelessly barred by limitation. 

V 
-11 	

4. That the answering respondents have no comment to 

offer to the statements made in para 2 of the 

application. 

That with regard to the statements made in para 4.1, 

4.2, 4.3, 4.4,, 4.5, 4.6 t  4.7, 4.8, 4.9 and 4.10 	the 

respondents state that these are matter of records, 

hence nothing is admitted which are either not 

supported by such - records or contrary to the records. 

Moreover, the claim of the applicant is barred by law 

of 	limitation. 	The 	respondents 	also 	respectfully 

submit that law is well settled that a settled 

position by influx of time cannot be unsettled. In 

case any direction is issued as prayed by th\ 

applicant, in that case a large number of employees i\ 

who are not implicated as party in the case, would be 

adversely affected by such 	order 	so 	far their 

seniority and placement are concerned. This cannot be 

done without such employees being implicated as a 

party.. 

That with regard to the statements made in para 4.111 
the respondents state the statements are not correct. 

In this connection the respondents state that the 

applicant 	first 	appeared in 	the 	Trade 	Test 	of 

Electrician 1-IS-I on 20 & January, 2000 at HQ 137 

Wks Engrs but could not succeed. In support of this 

contention s  the following references of communication 

are made for clarification of the position: 
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 Copy 	of 	HQ 	137 	Wks 	Engrs 	letter 	No. 	1219/02/EIC(2) 

dated 	31 st 	December,1999, 	where 	the 	name 	of 	the 

applicant 	was 	included 	in 	the 	list 	for 	appearing 	in 
UN the 	Trade 	Test 	of 	Elect. 	HS 	II 	to 	HS 	I 	to 	be 	held 	on 

20 & 21st January,2000. 

 Copy of 	Garrison 	Engineer, 	Silchar 	movement 	order 	No. 

1008/210/EIP dt. 	17th  Jan,2000. 

 Copy 	of 	HQ 	137 	Wks 	Engrs 	letter 	No. 	1218/43/EIC(2) 	dt. 

lie 3.3.2001 	where 	-in 	list 	of 	successful 	candidates 	who 

passed 	Trade 	Test 	during 	20 	& 	213t 	Jan,2000 	was 

published, 	but 	the 	name 	of 	the 	applicant 	was 	not 

included 	in 	the 	said 	list 	as 	he 	could 	not 	pass 	the 
• trade test. 

With 	regard 	to 	the 	other 	allegations 	that 	some 	of 	his 
lot juniors, 	namely, 	Shri 	MR 	Laskar, 	SC 	Nath 	and 	Ramapada 

Das 	were 	promoted 	to 	Elect 	HS 	I, 	the 	respondents 	state 

that 	those 	allegations 	are 	not 	correct. 	The 

respondents 	state 	that 	till 	date 	those 	persons 	are 

working 	as 	Elect 	HS 	II 	only. 	The 	other 	fact 	is 	that 

these 	persons 	have 	already 	passed 	the 	trade 	test 	of 

Elect 	HS 	I 	held on 	20 	& 	21 	Jar,2000. 	The 	respondents 

also 	state 	that 	the 	claim 	of 	the 	applicant 	that 	he 

succeeded 	in 	all 	the 	trade 	tests 	on 	first 	attempt 	is 

not 	correct. 	
31. 	1qq 	 rjk 	OJ1& 

Av- 	, 	 . 

7. That 	with 	regard 	to 	the 	statements 	made 	in 	para 

4.12,413 	and 	4.17, 	the 	answering 	respondent 	stats 

• that 	by 	submission 	of 	successive 	representations, 	no 

new 	cause 	of 	action 	may 	arise 	or 	limitation 	will 	not 
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run afresh. The law in this regard is well settled by :  

the Hon'ble Supreme Court. 

That with regard to the statements made in para 4.12 

and 4.14 (there are two paragraphs shown as para 4.12) 

the respondents state that the applicant of his owh 

admission as stated that he appeared in the trade test 

held on 4 &5 th Dec.2002 and passed the trade test for 

Elect. HS-I on 23.6.2003 only. Hence, the allegations 

so made in the applicant are proved as falsified. 

After the passing of the trade test, the case of the 

applicant would he considered as per provisions of law 

and on availability of vacancies. 

That with regard to the statements made in para 4.15, 

the respondents state that the applicants do not admit 

anything which are not suported by such records as 

referred to and relied upon by the applicant. In this 

connection, the respondents, however, reiterate and 

reassert the forgoing statements made in this writteb 

statements. 

That 	with regard 	to 	the 	statements 	made 	in para 	4.1.6 

and 	4.18, the 	respondents state 	that 	as 	admitted 

the 	applicant 	himself 	that he 	has 	passed the 	trade 

test 	for promotion 	to the 	Elect 	HS-1 only 	on 

23.6.2003, the 	applicant 	is not 	entitled 	to the 	reiief 

as claimed and stated in the application. 

114 

That the statements made in para 5.1 

various 	grounds 	to 	lustify 	the 

applicant, the respondents state that 

facts and circumstances of the case ar 

of law, the grounds are not tenable 

to 5,11 showing 

claims 	of 	the 

in viw of the 

id the provisions 

in law and the 



rc- 
5 	 cy 

application 	is 	liable 	to 	he 	dismissed 	with 	cost. 	They 

respondents 	crave 	the 	leave 	of 	this 	Hon' ble 	Tribunal 

to 	allow 	them 	to 	rely 	upon 	and 	produce 	any 	such 

records at the time of hearing of the matter. 

That 	with 	reaard 	to 	the 	statements 	made 	in para 	6 	and 

7 	of 	the 	application, 	the 	respondents 	state 	that 	the 

applicant' 	sat 	over 	his 	claim 	for 	over 	the 	yars 	and 

when 	the 	position 	is 	settled 	by 	influx 	of 	time, 	he 	is 

trying 	to 	raise 	his 	old 	and 	time 	barred 	claims 	now 

\throuah 	this 	application, 	which 	is 	not 	maintainable 	in 

- aq 1 	. 

That 	with 	regard 	to 	the 	statententsi 	made 	in para 8.1 	to 

8.4 	and 	9.1, 	the 	respondents 	state 	in 	any 	view 	of 	the 

• matter 	and 	the 	provisions 	of 	law, 	the 	applicant 	is 	not 

entitled 	to 	any 	relief 	whatsoever 	as 	prayed 	for 	and 

the application is liable to be dismissed with cost. 

in 	the 	premises 	aforesaici, 	it 	is 

therefore, 	prayed 	that 	Your 

Lordships 	would 	he 	pleased 	to 

hear 	the 	parties, 	perused 	the 

records 	and 	after 	hearing 	the 

parties 	and 	perusing 	the 	records 

may 	also 	be 	pleased 	to 	dismiss 

the application with cost. 



F ,  6 	4`7 
Verification 

I, Shri VIWOs ktM* 	 , at present working 
as 	91zcit,4 	 in 	the 	office 	of 	the 

46 $/c4A, 	/beNA 	 aho, 	being competent 

and duly authorized to sign this verification do hereby 

solemnly affirm and state that the 3tatements made in 

para 1, 	 9 	 are true to my 

knowledge and belief, those made in para 

being matter of records are true, to my information derived 

therefrom and the rest are my humble submission before this 

Hon'ble Tribunal. I have not suppressed any material fact. 

And I sign this verification on this 17 	th day of 
December, 2003 at Guwahati. 

1cj 
DEPONENT 

VIOD KUMAR jOSE 
By$ive Engineer 
OUn$' Fgtfleer 

SlLCHR 
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RESULT OF -TRADETEST HELD ON 20 & 21 JAN 2000 : HS-ll TO HS-i. 

er MtS  No& Name- 	
ITrade 

ent  

k' estl
rade Result Unit Remarks 

No d L 
•-./1 243647 Shri MR Laskar Elect Elect HS-t Pass 	. GE 	LI 

HS-ll • Silch 
• 	:.Y 2 238220 Shri AC Kalcoti Elecl Elect HS-1 Pass (jif 868 

HS-ll 	. EWS 
3 243442 Shri Haren Das Elect Elect HS-1 Pass GE 868 

HS-lI EVVS 
4 243506 Shri Krishna Elect . Elect HS-1 Pass GE 868 

Sinha HS-ll EWS 
5 243580 Shri NK Elect Elect HS-1 Pass GE 868 

Chakraborty HS-lI EWS 
6 238364 Shri RK Gogoi Elect Elect HS-1 Pass GE 868 

HS-ll EWS 
7 243744 Still AL Elect Elect HS-1 Pass GE 869 

' 
Hashung HS-ll EWS 

8 228419 Shri Sukurnar Elect Elect HS-I Pass 
- Chandra Nath HS-1 I 
9 228632 Shri N Paul Elect Elect HS-t Pass AGE(l) 

HS-ll K'Grarn 
10 . 220229 Shri K Suman ' Elect 	- Elect HS-1 Pass GE 869 

Pillal HS-ll EVVS 

11 243443 Shri Ramapada Elect Elect HS-1 Pass 

Das HS.11 SU.Qb.aL 
12 238372 Shri Maha4ep Reig Mech Refg Mech Pass GE 872 

Narayn Moon HS-ll HS-1 EWS 

13 228642 Shri DC Da C/Jtr HS-ll C/Jtr HS-1 Pass AGE(l) 
KGram 

14 237917 Shri K Gogpi Mason ,' Mason HS-1 Pass GE 868 

HS-ll EWS 

1.5. 228495 Shri Niranjun Carpenter Carpenter Pass GE 

Das 	- HS-ll HS-1 	- Sllchar 

16 220265 Shri Ugam Carpenter Carpenter Pass GE 869 

'Sharma 	 . HS-ll HS-1 EWS 

17 243409 Shri Chandra Carpenter Carpenter Pass GE 872 

ahadur Thapa HS-ii i-iS-i EWS 

18 243782 Shri Robin Son Carpenter Carpenter Pass GE 868 

Muviah HS-ll HS-1 EWS 

19 238511 Shri Rabinder Carpenter Carpenter Pass GE 869 

Das HS-ll HS-1 EWS 

20 243783 Shri Varayicharn Carpenter Carpenter Pass GE 869 

Ruivah 	22 	• / HS-ll HS-1 EWS 

21 24882'Shri Jon' B/Smitn B/Smith Pass GE 

- - Bahadur Sonar HS-ll . HS-1 Sitchar 

22 238016 Shri KP Pilj& F/Pipe F/Pipe HS-1 Pass 
HS-li EWS 

23 238221 Shri.Abdul F/Pipe F/Pipe HS-1 Pass GE 

---- Kader HS-ll -- / 	ihr 

1: 



k ______ 	-* 	-z-----__-_ 	-- ------ 
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XSer 	ME No & Name 	presentTrade 	Ikesult 	Unit 	Remarks 
t 	•3io 	 ITrade . 	Tested 

	

.24 	226458 81111 H,Goswami F/Pipe. 	/Pipe HS-i Pass 	AGE(I) 
HS-ii •. 	•' 	 H 	. K'Gram 

	

25 	228323 Shri Chandra 	F/Pipe 	F/Pipe HS-I Pass 	GE 
Mani Das 	• 	 HS-ii 	. 

	

.26 	228318 Shri Krip.endra •  F/Pipé 	F/Pipe ks-i Pass 	GE 
Chandra PaL 	HS-ii 	 SUchar 

	

27 	238015 Shri D Robi 	F/Pipe 	F/Pipe HS-i Pass 	GE 868 	• 
HSII 	 EVVS 

28 •' 220229 Shri Hardeq' 	F/Pipe 	F/Pipe HS-I Pass 	GE 869 
Bhagat 	 HS Ii 	 EV/S 

kv 
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IN THE CENTRAL ADMINISTRATIVE TRII3UNAL 

GUWAIIATI BENCH: GUWAIIATI 

• 	 In the matter of: 

O.A. No. 188 /2003 

Shri Narendra Ch. Das Choudhur. 

-Vs- 

Union of India & Ors. 

In the matter of 

Peoinder 	submitted 	by 	the 

•5pPJicHt. in reply to the tiri tten 

a La Lament submit ted by the 

re.ponden La. 

The humble sppl jrn' 	above nained most hurnbl y and 

respectfully state as under: 

I. 	That vi ith regard to ti'ie statemen La made i,ri pare 3, 5 

and 6 [(a), (b). (c)] are categorically denied end 

further beg to state that the r espondent.s U n i o n of 

india are not entitled to take plea of limitation when 

• the respondents a r e. 	ary much responsible f 0 r non 

implementation 	of 	the. 	Army 	Headquar ter' 	order/ 

Instructions regarding promotion issued from time 

• time by the Govt . of India, in favour of thea pp.1 ic.ent 

Govt. order dated 21 . 02. 1994 commu nIce ted th rough 

letter dated 0205.1994 (Annexure' 5) as kell as Govt. 

order dated 10.02 1995 f o r holding reve'J DPO in 



resect 	of 	the 	Instrument 	Repal rerMPI 	communicated 

vide 	letter 	dated 19 04,1995 	(Annexu r'e'6) never 

impleme.nte,d 	in 	favour of 	the 	applicant 	when the same 

was 	very 	much 	implemented in 	respect 	of similarly 

situated 	employees of ONE. 	Shillonq,, 	namely; Sri S. G. 

Ohat.tacharjee 	and 	Sri R N. 	Bhrammachari who 	are junior 

to 	the present. applicant.. 	Moreover, 	order dated 

21 02, 1994 and 1002. 1995 was never communicated to the 

applicant, rather aupi icant was kept in dark about the 

aforesaid orders ',hich were passed in Favour of the 

employees like the present applicant. The respondents 

Union of India implemented Govt, order on pick and 

choose basis which et.tracts violation of Article 14 of 

the Constitution. DLe. to inaction, neqliqence lac.hes 

of the respondents the applicant car(not he made to 

suffer • it was the duty of the respondent.s Union of 

.:[ndi a to implement the Govt. instructions/Order 

rela tinc to Promotion on an uniform basis throunhout 

the country. As such the plea of limitation does not 

look nice on the face of the respondents Union of India 

when the case of the applicant hit:. by Article 14 of the 

Constitution of India. 

It is relevant, to men tion here that foliowinq the 

Govt. instruction contained in letter dated l002. 1995. 

Sri S. G. Sha t tacharjee and Sri R. N. B rammachari th 

then 	Instrument Repairer 	of 	ONE, 	Shillona were 	pranted 

henef Its by the respondents of their own whicn would be 

evident from 	the 	order 	dated 13,01.1997 	(Annexure 	7) 

where a specific reference of order dated 1002.1995 is 

.-. 



iFlade while crant.inq retrr'spec Live pronic'Lion to Sri 

Bha Ltacharjee and Sri Brmmac:hari ' . e . f . 15 . tO ;19E34 and 

also granted financial benefits with arrears from the 

same date i.e. 15.10.1984 to the cadre. of Elec trician 

H.S II. Be it stated that Sri S.G. Bhattacharjee was 

initially appointed as Lineman on 19,07,1971 ,he.re as 

H the present applicant was initially appointed on 

0$. 06 . 1968 as Ni reman in the same rank and status 

the ref ore the benefit of retrospective effect of 

promotion to the cadre of H .3 I cannot be denied to the 

applicant, more so in view of the fact that other,  

junior.. .a of the applicant namely Sri M R. Laskar, Sri 

5, C . Nath and Sri Ramakan ta Das have also been g ran Led 

the benefit of HS I k.e.,f, December. 2002. Therefore 

H fi:ation in the appropriate hiqhe ....cale at par with 

his juniors are also involved in the instant, case with 

retrospective ef .. ect. Be. it sta ....ed that due to some 

typographical error initial appointment of the 

applicant has been wrongly shown as in the year 1971 

instead of 03,06., 1968 in the Original Applicai:.ion, the 

initial date of appointment o.... he app]...cant should 

have been written as 03.06,1968 • which is highly 

regretted. 

In the case of S. Ramanathan Vs. Union of India & 

H Ors • the Hcn ble Supreme Court held that a duty caste 

H upon the government, to comply with the requ i remen ts of 

lam and the plea of administrative chaos should not be 

accepted to deny relief .....o a party uhich was entitled 

thereto. Moreover • in the ins tent case the applicant is 



a better footing even then the case of S. 

Famanet.han, as because specific Govt. instruction was 

implemented o npck and cnoose basis and no r'eviej DPO 

hold by the respondents so far promo tion of the 

appi icant to the' cadre of H .5 II is cc ncerned. The 

appi bent also cleared his trade test for H S II 

immediately after issuance of G:ov t. order dated 

10.02.1995. Moreover the point of ilmi tat.ion has been 

elaborately dealt oy this Honhle Tribunal in case of a 

similarly circumstanced employee in O.A.No 1150 of,  

2002 (Principal Bench, New Delhi) in case Of Sernyukta 

rr,)una Vs Union of India and Ore, Moreover ,, in the 

instant case. • the grievance of the applicant arises for 

non'e>d:.eneion of benefit of promotion to the applicant 

in terms of Govc letter dated 10 02 . 1995. therefore 

rluestior of impleadino; otier ,unior persons wno earlier 

availed the beneii t does not..'sa It is a Case 

aqin t non impi smen tat.ior of Govt.. policy in respect 

of the applicant., 

2 	T'ha t 	with regard 	to 	the 	eta tement made in paragraphs a 

and 10 	it 	is 	stated 	that 	the 

applicant has 	fared 	well in 	the 	trade. 	Lest 	held 	on 

20/21 	January, 	2000 	at HO, 	137 	Horks 	Engineer 	for 

promotion to 	the post of Electrician 	H.. S 	I 	but 	for 	the 

reason 	bee .t 	kno'jn 	to 	the aut.hori ties 	his 	name 	was 	not 

jnc.luced in 	selection list 	published 	by 	the 

respondei ..ftS.. 	The 	applicant is 	va ... .' 	much 	confident 	that 

if 	the 	entire records of the 	:.rade 	L .st 	held 	on 	20/21 



January, 2000 are called for in that event it would he 

evident that the performance of the applicant:, is much 

he t ter than any other candida Lea 'jhose names fiqu red in 

the select list of H ,S I • hoNever • at any rate the 

applicant came out successful in the trade test 

conducted - by the respondents on 04. 12.2002 and 

05.122002 and declared passed on 23,06.2003. In this 

connection it may be stated that the applicant is 

entitled for the benefIt of promo .. ion to the cadre of 

HS I as a consequential to his entitlement of  

1: 

	

	promotion to the cadre of HS II '1e. L 15101984 in 

view of the Govt. order dated 10021995. 

. 	That Au t.h recard to the statements made in paragraphs 

H 11, 	12 	and 	13 	of 	the 	written 	statement 	are 

categorically denied and in this connection it may be 

stated that the categorical statement of the applicant 

made: in para 4,15 rmy HQ letter dated 

0904 2002 has not beer...specifically denied I,\uhioh has 

been issued pursuant to the direction of the Hon' ble 

CT • Calcutta Bench to remove anomalies whict have been 

cropped up due to non implementation or , rong 

implementa Lion of various Govt. order relating to 

promotion/upgrada Lion of the different ca Legories of 

M,ES employees. I nt he order dated 09,042002 there is 

:a specific mention of the cadre of Instrument repairer 

for e:<iendi rrq p ro.mo Lion henef i t with retrospective 

effects as per instruction contained in the Govt order 

daed 10.02 1995 and for removal of other anomalies at 



6 

par with their juniors. In this connection it may be 

stated that the applicant i nspite of his best effort he 

could not obtaine.d a copy of t h e order dated 

09022002, i"o,'Jever he has obtained a copy of the order 

dated 09042002 &here some paragraphs are missing. 

Iherefors the Hon 'ble Tribunal be pleased to direct the 

respondents to produce a complete copy of the order 

dated 09.04.2002 for proper adjudica tionof the case of 

the applicant. 

A copy of the order dated 09.04,2002 is enclosed 

hereto for the perusal of the Hon'hle Tribunal as 

AnnexureA. 

That it would be evident from the promotion order dated 

Aunust • 1996 that the applicant was given in situ 

promotion to H. S. II vi,e,f. 12,08.96 only and it is 

further evident f rorn PART II ORDER SERIAL No. 1.5 dated 

12.08.. 96 that the applicant has passed trade test in 

1995 for promotion to H S. II. 

Copies of promotion order dated Auust, 96 and 

P,TO dated 08,046 are enclosed hereto for 

perusal of the Hon' ble Tribunal as 

respectively. 

In the facts and circumstances stated above the 

Original Application deserves to be alloe.d vji th cost 

granting adequate relief to the applicant with all 

consequential benefit including mone tary benef i t 



\Y-9  
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VERIFICATION 

I, Shri Narendra Chandr.a Das Choudhury, Son of late 

Naqendra Chandra Das Choudhury, working as Electrician 

HS II, office of the Garrison Enqineer. Si1char, do. 

hereby deciare that the statements made in paragraph 1 

are true to my knoNledge which I believe to be 

true. I have not suppressed anymaterial fact 

And I sign this ver'ification on this the 14Lh  da' of 

(ugust, 2004. . 
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New Delhi-I 1f0O 1 

No 90270/73/86'EIC() 	 Apr fl2 

-, 	 1 	- 
Chief Eninccr(.) 	 V ' 

southern Conunind 11  unc 

Lvtern Corrunard K&1 
Cuilunaild LuLkilow 

V/esttin Co1rmud Chandi.rnanuir 

Nurihern Cwruntru1 C/u 56 APO  

Al )( (01) U & ) Hydcrn had 	 t 	 V 	 V  

COM.\i ENTS ON '[HE Jftl'OIfl' OF TIlE_EXPERI' COMMfl1'EE. S 

V 	 11.1 MEY1,AT10NJ21 	 OflDVI? 

ji)i\JwJ_i_L22j2  F.  

1. 	An c:pcii CommiLtcc was consUwtcd on the odcr of the 1on"b!e CAT 	• 	 V 

Klkta to c::miuo ih ,.- ,~n-ml nccl of (he pph:;ult3 of nil.ajcct OA, .itx the piVO 

of I z iluV l f uiuzii thL a U inn d ii Ut 	ppL mlc 1 	Coini iiitkt I ii floW 

submiitcd i13 rcpr1. Cdpv of ;Eract of the report is forwarded licicvih.. 
 

	

. V V 	 V 	 . • 	
':: 	 : 	 1 

Acfion is required to he takcn on th r'comnicnd2UoM ot the Expert Cornnittcc 	V 	
V 

t1 	8'I5I 	
10 •iJ d 	 ç r1°) 	of ML 

3. 	!n 	c 	2hn 	tj 	r'!ed (0 (Jff 	VO1f rnmn1! 	ii hi E::peil 

C(JfcI 	R;;oi( :,u fii;iI :iu 1w ti icr a i:iiiics 	ercaicd \ ii1 	nhi)k11IeiiUfl 	ih 	' V 

rOt11111( nil:; lOriS nf 	Ii 	'.'i1 (fli in' 	t cpnrt. 	V f101' \) 	V,COflhiflCfl i 	1h0111(! 

	

• 	rcUii:i I)jil 	fv 	:.i;t\' 	W)L 	 V 	

V• 

	

• 	

V 	 ILCI 	• 	V 

SOilC. 
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lii order It) C(iidtiL( IIii ~ (ydy :i ili 	IiI:itler, (lie Cull"llilice coll(ed 20 iiuiiiLer; 
I O\L1IflII( rrs nid pI5tr,t,oii 	su d b 	isIr oII)cftr 	a nd 	in 

• 	 ( 	Ii,id i\l 0) i.e. lI(., .1 l 	It 	e $',tetJ ii:; AhII!C:(I,Ie I :isiiI (hc CU1)ie: i:IIlie 
aiue are enclosed, 

UcsJs the ::ote tI 	i(jcnJ ordeiI''r 	rcus E i C 'ctio:i olE - in - C's 
Branch 'crc also rcucsicd 1 0  1urnih ccrta iii infunflation and docurncjs by the 
Cumniiuc 'ide kiter No.36323/Coui Case/CEI. dad 02 ,\n 

2001. In cspons E I C 
Scciion 	ovided nii 	r:i1fflioned tlocIIllie,)( l'or study b)- the C'iniiiittce vide 	IC 

• 	Sccikni kuer NQ. 0 270(1.'GS/11IcL/LlC (3) Jaicd'03 Oct 2001 (Cops' enclosed a s  

I:!) I:(:ei( Cl 	.dIic:njt,ji 	n uiiijit 	R1iuit iii Ii. 	",'ji;.J '.niIme;. 

b) l 	c:C(I(:itii,: 	iibtiii cJ Ut :;..x ii:divi'Ju;iI 	;oi. 	irtI:cr 

Coiini::iiiJ. Cups oI'thc rcpree;iI;nii)i; :ite cci':1;:d ;is ,\lnietJrc II! 
ii) ()Ii 	rIrt. 

tct 1 lie cui i,  ole:cctstj C ill Iruiioi, 	lict, wa ieej :he b" Govt ./E-ii-C 
i)ranelj III which it 	a. ordcrcd to gr.uit liiiIir pay :;cale of R: 330..S0 to I C. 
pcccrit of.SlJ,\ and ',Vircman xitIi ciket loiii 16 Oct I 	I. I Iowcvcr, this 

kucr could not i' racc'J oul, and produccd o this Cci::e. 

hi 
 

ci:r 	:;ei 	c:(;iii  
tltcir Ir:i 	•:io:i rer c:a'ti'. 	arid als)  

S. 	ft 
 

I 	 . 	 . 

/ 



• 	
•.:,' 	 • 	 • 

• 	

• 

(uJ 	(Itid I II1'uI.t.t, I't in /tn 	IuuL 

(i 	) CIiit Iiiiieer (i\r Htce) ftti:tIoiC 	 • 	 • 

jV ) ( lite I ,  I 	11 Cc I (Ni'y). thi 	 • 

	

I . 	 ( v)  

( t) I IQ Chic I LuguLt c 	Lomintitid, Ko U ah 

(vu) CI1LILI)[ IflCLr kuI i Zon, kol ( 

( 	iii )(. hi I I ti liiLI S,Ii1ri 70111 	ciIi on 

	

• 1•. 	

'.•'H 

I 	 I  

• 	 •• 	
• 



'. 

0.' 	

ccTh1,Lc:I 	I 	lIf:!;IuI)I, 1.I\'II 	I 	II;I:I/,i: 	:q YJ:!:YJSJIISjIJNJ,I 	 . 

. 	I'iur lu (fIIR'pt tilji 	t:,:IiiI,,:.iI,.. 	in 	uiw ,; pv iCCOIIlIIICIt(II(1(,,I.. 	t:I: I 	
CI 1 ())Illit(ie ;iiitl r 	cIsun 	h 	iIJ,: 	ti;td: J 	II, C ngnoneIIc ofe:itit 	tIccIrjeji, CIe)ly fltRI (licii hue OfjI 	uu:'IHn 	w • 	SItowu 

 

1 	• /: 	IjJOOF 	
.'';I;.r 

• 	

Mft 

• 	•• 	(iT1 , 

V 

1. 
WMAJI M 11 \VIt;I)( 

 

	

V 	
I 	'• - 

cL'.'s1[ UlII I 	 • 	 • 	
0 

• 	 • 	 • I: 	iv. 	'i Inc 	ol \\'incnnmi, 	flhI(l iwjIeIu(.0(j AltcunWjnut (SI! 	01 v hl
0  

1 	Sciiii.Skillcd Ln(Ie with 	IY eaI': n'CRc Q W)() nnnnJ tih Ji\( hi*L 
: 	

pouluu(ion i.e.. ik'ctnk*nn Aniu::ntnn:e V1'in;b.'r 11d Innin nunn IcpaiIcu' 
\.'IL' 

skiUcd grndc vTh i jn 	enIe Of Hs 2U-350. •0 
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• 1: 13. 	Fur0ier, pwImi k thC 	(1 ssiIiuI(jC, Loin, 	(tccs ICCO Il)!('Ocl:I(jt ) fl. ffi', 	• I 	Miiusy oll,)ft:,ç, iIkr 	kcw;;jn,' tl,: 	 tli 	;f'l1:;jdc, aI(,vI ih 
()IO18fltjiit UI (1) pciceii( L 1 FU ft.y ;!iikd (lt 	I's(s '\CR iLrIfflc(( ItJItIlCFu 	( I!j(t 
pay\V1ICIC it 	'.'cic Iiiiii(cd 	Utitici (l,i 
10 I)CICCII 01 Witc,,,,i, 011(1 	1i,\ . 	:ontcd 	liii ilii IihWci pay sak of ft:330..1; 
will, CIII 110111 16 Oct 19S1. A (IC 'ip' 	idtiuq 	L1i11lftd stlictly on  

lnnuy tvitliotpt i 	liii 	,H . ;,t (1 l'IStII' Cl 	liii (her tI;Rh: lest ete. 	
•• 	• 	•: 

I'I. 	i\Ucu 	 iii fiii,,i,': n ttt 	:c p'ceik 	p;iv :'aIt:,: I1I(Ila:I( h 	I 	1 
• 	I 	cco;Ili:Il(l,t(,(I 	i: 	I('j'i 	•'d (' 	(!y 'u', 	t!c p';i 	:t;iL' ui Reler 

Flccliici;ti,,A,ii,:it,tic' \VI,(t..( :Iil I' 	1l'I 	le0iILI ' 	 • t i 
with tltcir pIy scale, ltIItsw,i 	UiO(C,f :'rst'.I! 	•u,ijo,:: iii tl 	i'1 uI V1 1 j,1:in1 

I I A sti:tcd dtawiit cci hiji 	!:c0Ic iii i; i"CMISC ((IJ1e'pi;iIi(, 1  
a IjtIU(a oIl 0 puccffl 	ti:i e;ianCjec 	 • 
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1. 	NOMAi 

•,; 

Due to itnplcmeiitatioii of t!ic fitincul 	brought out above ceituin uuoiinjIie Iid 

arieu.Crtaiu Jobs uceded rc-cvuluaiou and re-structuring o I various i'aes For 

4>. iinplciiiciiting the three-grade structuC an'J thus grant o U it iglily SkilLed Giado 11 & 

highly SLlLd (jiud 1, s uLo cLrL1tlI otlu r uUlLw 	ci 	L(luirLd to U rL UIVL(I Iii 

effort to rino ye the ahlomalics ?  tli' govt. this appo iii(cd in Anojndic Conunitlec iii 
• 	

/ 	 S 

1982 wInch was I endcd by an 011icct ci iIi rmik ofa Joint Scccetaiy aid tcii otIir 
• 	

members (Six IfOLU ullicial side uid Ibur Iioiii 	I1 side). The committee had 

submiUcd its repoti duriig May 198 1. 

i . . 

t. 
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16 	Bascd on tlic rConuncj)da(,9 of /woninf ics Conuiiittce IJ1StPofDcfece 
Iti(rod 	Uiscc g& Slwcturc in ccrta n cojiurflOii catcgorjcs of Industrial 
with bcncliniaj4 percct)(igs as under 

(a) 	J1i9?.i Skilled Gdc I - 	15% 
• 	 (b) 	IIigIiJ)' Skilled Gdc 11-. 	'20% 	 '. 

(c) 	Skilled (ide 	- •• 65% 

: 	17. 	 OIdCrS (0 unp!cincrit ( 	bovc-mcnhioI]cd 

fl 
• 

ture 
were issued vide Miiiisry of Defn Icuer No.3l0/DS (0è)fCv.1/84 dated 

15 Oct 
1984. As per this Gei. ordcr tli thrcc-gradc structure was niadc applicable to 16 

•coniinn categories which iiicludcd Elcctrii311 and Line Mii' (Liiiciimn iii MES) 

'This was to be ivcn cVi() cflct 	15 Oct 198•1, Consequent lIpoii issue,  of th Govt. Order 1  the E-iii'C's [3ri:icli also ksud an C.CCU( lye ordcr to club Elcc(rjcjau and 
Li:ic, (ogclr 1 r Clic pur;e ol grant in pro:no(joii to I IS (ide 11 	id I IS (ide i 
rcpcctive( u; l;th i;c 1o:;s wcfc in the sanie I inc 

0 l J:roiilo(jon IIOwcvCr, for Want 
ofdctajjj ln1ructr; re 	 i wa; n 	jssblc for the Ikid uni 
to ' ipIiIicntij clicitie of (ltrcc-grae SttU(Utc 	d it was 110 dolle in most of thc 
places ,  Thescordcr3 rcardcimplcmciiiatj,,ii of (hrcc ••.• 

unplcmcntcd only 3cr deailcd 1 5tcion:; were issued vide Mbihitry of Defence 

lcttc N. l(l)!U.D "C'CUVOL I I I dated VS \pr 1966. 
• 	I::, 	,\ 	r 	. 	:: 	:itiun'.J 	(rd 

 

vas to 
 

to pa:;s a:i'. trade test etc. 	a 0fl-tiniC I1).orc 

	

ony) V. 	 Ot 1 9.. C rr :n'J 	c c thc 	g 	V ;ucjcc ii 
% (..i :".r :';'ii, 	.crc 	o o 	J'ru:n(c'j '1IS Gdejja.ajist [he vcnjc 

• 	 w 	'i: 	He i.e. i 	( ç 	l : Jic i;a::;H 	:: 

5 Gic 11  
............ 

/ 

Iq 
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:. 

(,ltLl3l3(L)L)l IlL R_I RAl)l 1 ';l)' 	lill_Ill 	liC'lAf'l 

• 	 .•• 	 —. 	... , t ,.4 , ,. . •  

L 19 	In 1987. (lie t\ Iiiiiuy ut L)ckuc side (IlL ir kULr No 91 02U/ I 2/U/)) \V-i1j, 

/ 	d1ucd 24 Juite 1987 codified 1tnd rc I Cs ih lcd the undcr-jncu(ioncd catep,'iii_ t 

II 	 I 

Llccti icinu Cat.c. gor) — 	 I  

- 	 — 

r 	 H 

(i 	Al Ill ttii .. 

— 	 I 	

I 	 fit 

Fcb 1994 ietd with letter No 9 LU2Gilil C (3)12395/F) (W-!1), datcd'26 Jwii 199'1. 

1 	

t(T 

• 	20 	Cuii:;equciit to cttibbiiig u ut Ilic tvc iiiciil ioned catctwrie; vth 	• 

E1ectiieiiii C;icgory (here 	as this ttjUifCIflCflt to ICVIC\V the pruiiiu1i 	; wInch wci:e 

• 	grwitcd etrticr to 20 % of Wcc(ri.:itiis/Liiicweti. In view of this, iiitruetkji' weue •  

• 	isucd by U-ui-C's Jiniiieli vde Icttet N.9 1 026/1 I C (3), dated 22 DLc Cli f,i:tt tieIiii 

tlic lit. Id witis to prc p tic t co I nbi icd LIII ii i list of LicUt icI1I1 ilt. i tilL I to l)ll1lg 

sdth tlisc cJ(cgolics As per (he u3tuict o'is nU thc LIcc(ricius (shu \uC pioinotcd 

front Liiici;an, \\'ii eiiiaii ntid S13i\) v;cre to be placcd cu-block scitior to  

: 1 	 II) 	LIIlIII.II' 	. 

SItLIi Ito ud htui I u (SI3A) 

\\ IlL  in in 
IT 

(I 	 I 

I 

Subscquciitly itisltttiitcii( Rcpiircr 	t(cgorv too \\l.IS odificdJre th stiju t(d IIS 

1(1  

Electrician vidc Ministry of Defence letter No.910261E1C(3)1672(D(W-I1), du(cd2.1 

• 	•,I• 	.. 	1.••:. 	.; 

,I 	 r 
1 t t r 	 *1 1 1 

I 	•T ).  
I 	

I 

I U 	
l 

	

I 	 1I.( •' 

I( 	 I 

lç\ 	
lIl t  I'ti 	,t :1 •1 

t il l  

• 	
.• 	 .I•.:•i•• 

• 	,i. 	 ,: 	ii•t 	: 	•,, 

f, 	I 

•• 
• ...•-t. 

g •  . 	• 	

. 

I 	 Tb 

- 	 t•( 	
T'I." 

' I 	I 

I 
- 	 I&•i.iJ 	I' 

( 11 	 I 

•••••• • 	
. 	-: 	 . 	 •--,' 	.••-' 
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21. On the combiiied seniority o11-.ctricia11s which '.\'ns recast aflcrinchisiou 

of Wireman, SI3A etc Electrician, Armature Windcr, 1nstrunintRcpaircr vcrc p1iced 

cnrnassc senior to \Vcnian and SBA. However, sicc certain Wireman wd SBAwcrc 

already granted 1ighcr pay scale of Rs 330-480 with effectfrom 16 Oct 81 agaiist 10 

acancy and they ere all to be placc1 below Elecuician, Armature \Vmnder and 

lnstrurncut'Rcpaircr. This, thus cieati:d a .;ituatiou that a junior wá.s drawing hig1cr pay 

scale than his senior Was drawing. Sc bsci1ucn( ly when they Nver6 furthcr promoted to 

1nher grades the anomaly was carricJ ovcr to I IS Ode I and further higher kvcl as 

	

icl1. 	
0' 

,0 

0 	
0 	

0 

• 	

•,;j• 

.1. 



42 
0 

l(RiS*tI7\iRAND 	;is \V1 I' i (.:kNiR.i. ADMiNlsii'(.: 'VN 

Iiilu11IAl,s ,\tti) (( )t,iUI 	il.( 

22 . 	The nnuiii:tiy Lit ,  :ijuiiiur 	lcicini drawiii higher ia'  titan the ,;':iih,i' svu; tIi 

to becoiiic a utse br CI1cVtIIIg t epi cscuUitiuiiS Ito :n tniiy a iiutñbci of t':p1oyc 

• 	l)w to Vii: iuUi reast)it, it-appears t1'iit lucre was no positive reineditti action, wliit wa: 

tkeii to redrcss t11c5e gricvaimcgor (lie clliJ)ioyces. As c('mpletc o)d rcconls/hiki are 

tint presently uvaiiutiktiie ico . wns l6r-u 
I 

ot taking adtmit to resolve the issue cotiki ii1 

be accrtaincd by this cotIlI;liUec. On account of (he untimnaly 1liem1iavo L:eeit i ..Cvcrill 

eues tiled by the ant;rie ved hid ivi-Jtmls in (lie Central Admnnis(ritLive TriEnniaL ;uid tlm 

nflctcd citipboyces in itiost oftl:cc C5eS were gtan(cd ie1t;1tliroughi (tic 

ordcrsljadgcinents by (lie respcc(i c benches of the Ceiiirtl Admninistrati c Ti huital; Lit 

1997, on this very i;sue, one Sin i 11K Makinui atid si other EiceLriei:mn: v,ti!hi in 

Siiinri Are;i tiled an OA i-lu. Ii /I997 bi (lie Central Admninisttiitive 'Imihuital 

• 	CaIcuL(a Iieiicii. In (li;tt O\ I lull'bic Ucittial i\diitinisti alive tribunal imc:iead ot 	• 

• 	ditccliiig the rcsiwtdcn( dcpartiiiepit to raji i clic f to the petitioner has dimeeted the 

rcspoudtmt to apoiitt an E:pcil Conimiltee to i:ike the decision in the inwiHar w!d to 

rcsolve the mionmoys c iai mcd by thc applicants. ACeorditigi)' the Miiii.iry of Ueme 

had comi1itti(ci.1 tIi:; eniiiiiit(cC 

4 

1 	 'S 

• 
S  / 	-. 
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3 . , 

23. 
	u:Ie, !ii 	iiiijl(. IIIIS Conic to (lie COI)CIti:.jii, the di::p;i Ply iii hit': jiy Of I hC ii Nci(ir 	Is•t\ 	

1k junior in thc 
Ca(t'CUtY hiROC'ilpl u iI l'::i(,',(. ('liIe 	rJII of ltItler ':I) ;unic oI'R J30-'Iflh) to lu: oF \Virct:iei, ii:nI hhe\s whli ctic 

((0111 6 Oct SI n tilL' Clii-uIFdn(, without cw::;idcIin IIIC hid (lot (lie hue U jtoIIiutj011 	 categories 	oftut EJec(riciaii A 	e' the Ilist(uc(jiu iuc,i, hOC Jdgicr SCIIIC ul i 	330-1SO was rauutcd to 10 	of (lie 
r j 	wlicm and Sfli\ ho sc 	

ldiug heir post n. oi 160 	SI. ]ilosc Wii,i,i'i i  ;uid 
SI)Avhiu were t!ic.idy ploruwlerl to uic.t higher 

gruide  i.e. Uiccliicingi, 	iimtu 
or 1i15(tiuuiiciit Rcitaiter VCIL' Ibci,rivcd oflhT tiie(it of (iris up - gtwJ;utjii eveli /liuughu they weic cItor (0 IhleNe \irc1i1e;t and S (J,\s 	Itu did iCUCjV the beni1t of 

/ higher j'.iy scale siuij'ty kcau 
3C Oil 

(lie pm (ictilar CUl.OfF(JItC they II3VJ)clie(J to he 
withIfl [tic lii( Ii)' 	alui0iig( (lie 	 t':IIri aiud SA5 ('Ii (lie rolls 013 pJ(icul:ii U\Vi. Fut (her, out OIUIICC 

Categories oh' f:ckr gi;idcs to J:Ice(: 
idol), Ar Iul:il ute Winder and his[ruunc 	Ucpiircr, oiihv \VPCiIIIi. 

mid 5U1\ v.erc g;tii(cd the benclji mud the Ibid 
cotc('ui)' i.e. Lii;etiu:iiu v.:IS c.ehid.J 

24. 	
, PrIor he is:;ue of I iili.iry of Dc ftiiçc 	

Icr No.9! i)2(i'J I C/CS/I) (Civ.J I) (baled • 	 . 	
24 Ju:i 87, the c.i.cs ufa junior dra"iip ie:I:cr Py than the CIOor mTs nut 

 
• h)Ccnu.Sc of the foot (iit oiler (tioctit of trnes 

as ir IiCC lccttfnhul 
\V 	 enthi(iouc the J:ii:;( of 

iueinan mid Sii\ were nhidi.rh I 	citeh:om' hat li:id eeaecl to b' itt tin 
Jmkmnrchy of Ilçt ichiti ca{eOr>' 'I heir 

ft 	ofj'r0100t;011 l 	hk'ctrjejumn Argn,mtui • 	 ' 	
Winder n:md hmm:;h Ulti'.'fIt RcpakL'r Im:id l'cum smmm.pjcd ather lhcir jtav 

cnIc CaJIIL' of j'i' with their CrShfijl hulOUiJtiomnii 
p351, 	

bO\Vc\ Cr, 3fler iue of Lime govt. letter (i:fLaJ :i 
• 	

Jun 87, wlicircinnil (lie Cm(di(trjes \ver ;mai:m cluhkd Ilito one categor)' time numuumCmi,' 
cume Ii) 	ii?ut' 	Sitiu,' Al lit': d:itç1t,,.; \em 	i'm'ith,l jititi lime uviiihujm' 	;cni1m ilv. 

25. 	IL bias k'en tii';er ved h'v (lie Coitn;mt 	(hi:mt e j' 	j'aia 2(e)  tJ(,mnelikUcr thi 	trml(;;,i:IC (J) d:ilcf 22 Dee 8, tIoe 	 eflmen mmd SUAi ,hmu hod 
-. (:emm gianlcd hiiCimdr pay c:mle of US 3j9.. 	U IOimiI I 1)1 	ieies ;n; ott 16 Dcl 'ee ho he liaed hi thm: ':nierjtv It iS 	it L'iuw 'IIL'r ItS Critic ii 

• 	 i:meuuihe 

i 	iIi 	I'Hl,t'. 	;,.• a' 	i' 	'i O(ICU h:L'mmm: 	(uk 
tiatli 	IlL' 	Ia: 	i 	'.htil 	IitR::a 	ii 	''t 	a ...... ' 	'i th' ,ti!\;miiIic tI 	It'' I'II( mit 

 

11 :1 i:m 	lie 	u6';:1' ' cm 
I: I 	v. 

OI3SFR VAt (1)1 ,: 	)I' I 1 It 	)f'h.t i•1 

'x 
1' 

I 
I 

/ 
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/27, 	Let us nstiiiie(Ij;il lucre uc Iwo iniii icitlal:; .S;ivi1jj A tui'i ri, Slid A tint 
j)iotiio(cd US U Lliieiti;iit in 197/ iliHI Slul I) Wi:; juuriin((:' in; a \Vjrc'i'imt it 1 971   Q  lk 
has cot (lie L'ciiefit oililier j':iy ( tic of 

Its 3J010 ".C.I,16 Oct 8,1 CL!IIiI)St Li 1 1I:t4o ol 
I 0 of ili iolI i s of \' icc in Hi Ut a puj tic ular C \Vj tirca i1huut toty not on Ii 
p 	causc Oflitis one l ~ ! uC , Ilj)-pqdalKIL I lius it NyUUld bnobscr cd 	lu j\ 

senior to liri 13, rciii:iiiicd iii the pa 	:cule of IU 260-100 "hliotjt uny.((ç ii!t,:n 
on his p 	kcuuc ofhi olle lime iIji.'rittl;iij1 

i!tIciiiy cti:i.iip lipNiw iSIiI II 
iceLl hi (he seniority iiULIS We ii above :c cuiii:ircti I Slid i, U will I; hii'sti,e 

Co Slid A vdio k placed hi the 	iiiurit' Iki cia luei 	will uk 
• 	reiiiij l it a (iiadvaiiCaLc a:; coiii(Jai ed vith Slit ill v. liete;i:; Ii: 'v ; 	Ii 	to liii 

• 	I 	. 	 luisdone nothiin; 	ndvcrc 'lncli cau scs  hiiiii i) UCSCIC (lii:: fle, 

1/28. 	In ,icw oiabne (lie 	uiiiniiit:e sULl::si tli:it L-mC' Pinclt ltould ic 	n' Iii • 	
/ instruetiun hi his tegaid. 

29. II has :iku (ccii oL':i'. ci Iv lie Cc'nuuji 	itn.i iii 11 - igiC'5 l3iancli JeUcF(i( 	
•. 22 We 1983 on hi:;tiucbwi.: reo;irdiiiu r i ng oIscnority in coiiihiued Electrician 

• 	 caicory ;pcaks only alut iacin Eletrit ian 
CatCntitV cnnnise uniur (0 olli:'r 	h 

dues not li;cnIioii.:ntCliint ; e[un!i!c l.dr:1 oUSeniu, it1 in n alinilat Jli:iilncr in IC: u:ct 
ofArniaiiic 'Viiiclr 	inclt v:ia :iii clt;bL 	irh Llecti ci in 	i.ie  
21 June 1987. Fiiiili:, toii:'I:i . :,i( to it 	!u:;iJIl ofIiisittlInai ltc:.aLer iii llei:tik'j:ui 
C:itccoi)' hi 1994 $iIlidar tic;itn:ent is iH nccssjy to 1 	ivcn ho tins cn(e0JV. 	

/• 

3.0. The oiio:ieilic iii (lie ILiHCr of 	y0C ' :!pr -"Lr to have occuri ed bacausu On, 

iiistrucL;on on finient, (l 	t 	iatieii atid el td:;p 	of Va: :ii caleLorjcs h:ivc bcn 

issued by different ;cchun .i:t the .1inistrv of Dc::eeN j7
. 1)(Ii IC), DCi'-1) fuLl D(\v. 

II) at (lLliClr:lil pouits of lilac. 
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31. 	(a) 	/tJer ui: 	I. j:Iie 	a.se,It , : 'injiJt)icr cailliot ho aIliw.etl'i 
draw k:ie, giy 	IIt;iit uk Jiitiii'r iiitles 	IIii 	.IIIIIIIiI 	ndvcr:h' iipiilci:i Iilijt. 

1 IIiNp.Ih'.y i 	elketed iii the Gi, eiiliuienl OHII(:ia I.IeeisiwJs/jw:((ucI()i;.,tJiul,. 

Fwithiiiici;il ndos. As per Govt. Order under FR 21 when a. Junior euij: k'ye 
starts drawipc py ,  at liighc stage in (lic p3) scale due to ap'plicaUon ofiav 
ti.WIR)II rules th iI:Iv ut Ilic senior has to lc stcppcd tip ifi p:irwi(!r(he p:n' ol 

the Junior. Ai(hou'th these provision of the ruks cuilnrn be applied in lob hi ili 

c:i::e iItlic Imdor electrici:iit hut ,lIic CoIiiIiliItCe rCctiiiinIeiitl (lint the u.:pj,it of 
the 	iv( fittlicy 	. etluilcialed iii ihc luIiIitaIluc,tt:ul Rilles should niti Ilr lIt.JiIitcl 
itt Uico t:tt. 	atil t1r. seitir cIeIi icituti should be guatiled highei pa),  ieiI: tuf 
Its 330..0 

	

	jtti ctI''t Ii out 16 Oct I 931 at par ..iiti their jutiliors. Since 

etc. in rc:pcct of itiduistrial pursottitel in Ml.S are CV, 

area ba.;ed fur the P.Irpose 01 ident Jicatioju of scnio? or junior it shiuukk t:e on 
CWI 

 

area h;;in in ohrr ords in any CWE :u en ilan)' junior \Viicniaii tui' 

SUA had leeti pr:'.t:d hi'Ia.r 	scale of Rs 330-180 ref I ' Oct 1981, (ho 

Imy of tIter 3:IuJr C1.U!ItCfl:U'( \'lu') had alt cad)' hccti pronoted to Elec(i'Ijii, 
Aciiiahure \\'hi.!.i or ltI(rtuIc,Ii IILJaircr p1 it to 16 Ot 198 I or 1liw; I .iitineit 
who wete 	i,r in It 	rIeuscoriTarcul IC) i:iI, I tY of WiretimilaiiI ft\ 
their pay 	hinuihl :ih':it t' 	tih'I'radtl (o i h e  Ncah 	1 l; 	' ti cIJci fluuuuu 

lie date tl::ir jtttii,r' e.utc gt:tiIc&t 	. Ihu ill CIII;:cjIIcIIIi;II 	benoIiti. 

(1) 

 

In 
	.. 	t i 	35 hRlI{h t;t in the ubscivatiojus 01 the connilitbee in 

para 21 to 21 the :IructpoIi5 ICIOJiIig tiNaliun ofsciiiurhy vhtc Ji-1ti-C' 

Branch letter dacd 22 IN 83 s a l so  r CCOIIIIUeIIIJC(I to be i cvieuve(l. 

(e) TO  obvineaii' further cases gotn', to the Ccihtal AdIl1itui;tI:t(ivc 'It iItiIn:th or 
1ccotniiip Cams liii (6aIiccs'hitj1':it kin, it is ICcUII:Ifl lidcd that the 

con:erncd l:e cIiIl'..cIed to deal 'kIt Such cases in the 1iL1II of FR 22 w'hkli 

(:aut Ic' ilIhihed IItilIi5 uuiutaiidjs, 	inec this rule is nut apphicublc In toIi ii thik 

cu!IIc.t, 

(ch)lhu: ':iir 	iO'tt' 	it. 	i'''i Ill 	1"t 	Iii 	ill tui'i 	ii 	I 	II 

held iii':, 11:1'.: ,t' 	learnt th':O si1tI!ar 	InHt'jt liv irie ill u:uec ('Ic'it;u 

irr Uen:t;.h 	:a:ic. .'.hi:h h:is keen ci':! 

ehiihkii 	th c It 	'res ula!n 	
;'. 

'"• :1 	•li 	Iceo;n;I:Iy!•' 	t 

........................... 

- 

/ • .. I... 
'I 

I: 
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IT' 	I 	 jJ' 
I 	CkL)t)iiiI' 	u tl 	tt 	'j 	f)I li 	'l 	

I 	I 	'' ili 

sniiicIiricilIIiny 	 iniiic:'.:': 	iI) 

	

;(Ii: iII(. 	Iiiiiift' 	ii (IIii Jci1ln:iitiui:; 	lI . • ;. 

UI(I 	ily;i IiRl u'ncrvcd 	i.i Ii 	uIjOl  

/ 	COIIIWIIOU OI1C my.! OLiLTht (Oj I1URIC ti icilr 1;1(U1C wid a cii!iH 

(!'ia 	. U lo 	wi rogc 15 1 16 	I ihc rcpw t and 	IflhIiCIi(lI')I 	i'. 

71-72 rftr) 	 -• 

:;2. 	Ih 	Ill )jI 'L iii cli iit 	ILivc ITought in a Jio:t ul 

in the slilk ! 	in•1I1Ii. q'. 	til:c 	iOii. c::1 1- ricne. lia;aid, is jol1;i11Jlty 	i.'. 

wI,i;ii 11:1 	nn uini winiiii nr. iii:: 	(IL i'-'I:; \dI 	'n'-: ¶'i - ! 

theteiwe, ii 	ie;itte ihi( tlii' ceIcie 	I j I) e\;i'R'fl nun 	unly ;s k 	n 

nLV.' ,tlnc 

I .  

- 

• i  \\\).\.- 

Si in I RS I,\it,  

i • 1. 	:hne:ri) 	.'':j,'• 

LuLl 1iiL1 

i'Iini uinui\ Hi;•t (.(iI 	UI 

-. t;:ii'L 	\ '• 	 / 	S 

f' 
L 
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CO of tho 	tiijchr £tv _ 
$ 

' 709 o9 
7 

'W 	\\r) /LIM 
-. 	•f( xc 

Ack 
i(12j)/fl 

• A GI 

El/fl 	P) Mtur 	• 
Uczr 

rV 
$) flchir 

ACE k/A 	Uchr'- 
MiiS 	 /d 

'V 	 • -1 

Tha fOUD'ainu IndivLdwils 
and placed in '.ni' rc)j  of d 	frQ td 	have been Ciap IZ 	1\U496() 	2 

tçfltiQfl 
- 

" J146) 
• 

/23j3 	hd 	•- W e  
ttctn &ttrician 

'(ij MiW228329 Ski 
j/ I\JJJg.  15ingha '- 

• 	() ME424443 Ihd h109tt%cjn L1nctrjjan 

• • 	• 
- N C 083 (dizy '-' • 

• ,•' 
• 

• **do- 
/ Chrifriia th'-' 

• 	• 	• 	•• 
XES/23, 3521Shri 
Parj4 	 c': 

,). L$/243379 	V do 

•j)  
=Ods,,C1wndrs

228346 si Mato 
 fy 	• 	• 

ccjfl 

4b) Mes/242676 gul 	•,., 
(sx) 

Ved PrOkath S hama 
• MZ/23137 sbxi 

(d) 984243384 Shirt 
c1rcndre Chandra Win • • 

MaW22747 $hd 	,,. • Indra £4Ohifl sarkag • 

• 	t) tS/4ThQ4 sht. do 

• slirl•/ • 
/ 

-do- • Upendra Kr Roy 

•'4) M$/243424 Shri •y 
•• - J 

\'() E424333 Shri • 	• M'nj .!iJsJn t 	th 	'-' 

• Contd .;... 	, . 
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JUL 0 	 ' 

Si 
JUL 95 Appeared in tr8d9 test.f0r 
JUL 95 1ectriCi 	_II:hd 

0d,d0cr' 
urnQU1.S JUL 95 

- 

	

ur.••_ 	 . . 

. 	 - 

	

-'- 	.. 
JUL 95 

.Auth 	HQ 137 Wks ErgrS 

JU L 95 , 	 . 
letter No i219/Tr/ 4° / 1  

Mar 9q - 
JUL 

 

5 
(L) 	dat.23 

1UL9 5  • 

JUL9S  

JUL95  

/ 

C 

PART
ER 3iIL -. 15 TED 08 	96 	F. 

2. 	 3 	. 	
4:' 	. 	.. 	 6' 

ORD  

• "T" 	... 	
-:' 

-• 
PkRT 

- 	 S  

28330 Shri 	
ELECT 
(sK) .. 

01QJDJRY'. 

38 2284.19 SI-IRI s.c 	-do-- 

39. 233523 SHRI P 
1 Q-Th -do-f 

24339 SI-IPJ- Ki' 	BI 	vIK 0- 

228338 SHRI1<PN.° 

42. 
ll, 243454 5HR1Mi'i K'N 

CHOJFktY 

43 
-dofl 

243445   

440 • 
243420 SFjRI 	

'LSFR -db- 

243581SiRI pattácd 
45,. 

(r3.e 

46 243575 SHFI' KK 
ci-PJ 

JU.Li 

JUL 95 hpPo8ro 	tre tt for' 	4 

JUL 95 ElOctr1cS 

	

Jul 95 
	de cla red  

JUL 95 	
.. 	•.' 	•-'"..: 

JUL9 5 	. 	
, 	•. 	•0' 

JUL 9 5 
 

- 

u1 ) JUL 95 	81 No 	
6 

	

jUL95 ' 	 S 	

: 	

,  

• 	 .. , . 	

5 	

Apped in. trade test. 	-- 	' 

-223357 SHRI GH 	 '• 

" Ju 	for F 	
HS-II" held urng 

Ci R3 	
(W.PDE) 	

dfld do dare 

H RI c SkH 	. -dO' 	JUL 95 

228774 SEI C- pUL -dy- 
	

JUL 95 2 8638 S 

:59.. 228633 	
CH 0 	JUL 95 

60.. 22899 iI 'SK tS 
	JUL 95 

JUL 95 
61. -28777 SUHI 5K  

- 62. 22343 SHRI, i 	
'i-iUYd —do— JUL 95 

22864 SHRI . 	. 	
JUL 95 

:63. MU1 	:; L 

64. - 228348 .SHRI 5 	
--do— 	JUL 95 
(DES) 

65 	 HRI 	• 	
• F(-A 	JUL 95 

354346 S • . 	sä c 	
BGTY (pHO) 

664 	
dO- 

228960 SHRI 
JUL 95 

n 

A7 to 53 

47... 24338-3.S1-.:y 	
NTE 	

TT  

48. 2353 	
J 

-do- 
- 24.3384 SHI 

 

) 	
500 228747 SHI 'JJ, S1R -do- 

1. 545609 Shal 	tri-  NN -do-- 

	

52. .243424 Si-)RI 	
KR 	3- 

33. 24342 SdRI UK RO! 	
-do- 

54 	237488 SRI '1•t• - Fvi(L 

55. 22302 sU ?NJIT 	
—so- 
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( PART II 0RDLR SERIAL No 15 D1JED 03 iPR 96 	P/GE No 3 
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Trade test resu1(d) 

21. 	
LIIH 	

F/Pipe 	JUL 9 

Jul 95 and doclared 'p.-sJ t  
22.. 228314 8HRIfKAJL';1 	•J3- 	JUL 95 

• 	 0 

28346SII PCRQI MTE 	JUL 95 pp3ared, in trade tetfoT 

242676 SI 	VP 	d 	
JUL 95 ELECTRICI 

223356.SHR1_DK 	. Fi. 	JUL 95 	. 	 . 
e-%ppeared in trade test 

228349 sai. SR DEY FCV1 	JUL 95 f3r FGVI I-—II held during 

	

(ix. p0) 	.. Jul 95 and declared PASSED 
234085 SI-LI NN ±-tU' 	d>• 	JUL 95 	. 	. 	 .. 

228350 SHR..:';°LL: 	 JUL 95 	. 
DEB RO1 	 U licS) 

2201 	SHRI 5e\T'I 	fE :J LL 95 	 In tade te.st for' 
• 	• 	LAL . 	- 	 . 	tGvl (SK) held duringJul95 

300 228181 ShRI NC Li-Kfldo— 	JUL 9 	nd decidrod 	SS 

• 	31. 228324 sHIas: F/PipeJUL5: ...Appeaed.intr'detst 

32. 228313 ShRI KG PAUL ado- 	JUL 95 	
1 9 

33 4 . 220327 SHPJ MR DtS 	do— 	JUL 9 	
• 0 	 •• 

3440 228325 SHBI RU '1_,' UMDk Rdo— 	JUL 95 	1.

0•• 	 • 

	

- 35• • 228792 SHRI NCflS 	IviA'f. 	JL 95- )ppèared in trade -tet.for 

36 228463 SHU B3 PrUL 	tcE 	
JUL 5 j/p1peeiddur1ngJUF9H 
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1. OE EC Calftca 	0 	 for GaiOn.EngifleCr 

2.. •cSZ:Shi1iong -.:- 	 . 	
0 	 • •• 	 • 	 . 

3. 	137 Wks Engrs 	• 	 0 • 	 . 	 • 	

0 

4,0 	C 	.Gaubati 	0 • 	 • 	 . 	 • 

• 	5. 	AO Shilloncj 	0 	
• 	 ''.:, • 	 .-•• 	

0 '• 	 • 

-O tE Silchdr 

All Sub Div- 

B.• LAO Sllchar 	0 	 0 	 • 	
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